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o 13.11.00 List the tdée again on# 18.12.
- 2001 enabling the respondents to file
| written statement as prayed by Mr.A.Deb

Roy, learned SreCeG+5.C.
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16.1.02 Written statem&nt has bean Filed.

Wls Y Noem 1,;(,{//?& [ The Case may ngu be listed for heari‘ng.

E The applicant may file rejoinder, if any,

@’3»‘ ' within 2 weeks from taoday,
AT | List on 21,2.2002 fer hearing,
) . Mmmba Vice~Chairman

%, L 21,2402 Mr. J.L.Sazkar, learned counsel for -
, 26'9»‘09‘“‘ ' )  the applicant éﬁat'ed that he has just ‘.

! _ o received the written statement and he
e e wanted time to go t.hrough the seme, Prayer.
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Heard learned counsel for
ﬁhe,parties. Hearing concluded.
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kept in separate sheets. The
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CENTRAL ADMINISTRATIVE TRIBUNAL - ' ' "
GUWAHATI BENCH : o ‘

Origingl Application No. 185/2001,

Date of Decision"9~4-2003¢°'

— e _ Sri P{1jush _Kant { Achar_jee — - ;, — __PetitiOner(S)_ e

=3y

P Aqvocate for the
' Pe;vfionOI(c‘
‘Versysw

Union of India & Ors,

T e o T P TRA e h‘m.QRespnndent")

= e e . ST AJD OYs Sr. C.G.s.C,

OCA= 3 £ -
T TS BPYe ST, Cug T e e L LAdvocat s TOor tre
- N . . - "‘

<

THE HON'sLz  MRe' Jusrres DeNe CHOWDHURY, vicg CHATRMAN,

VHE HON'BLS R, K.k, 'SHARMA, AUHINISTRATIVE Miays BERe

1.

2a

Whether Reporterg Of local Papers may pe allowsq to see the
Judgmeht ? )

To Le Leferrcﬂ Lo tho Reporter or not ?

Judgment deljvereq by Hon'bie . Vice~Chaimman,
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH.
Original Applicaticn No. 185 of 2001.

Date of Order : This the 9th Day of april,2002.

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman.

The Hon'ble Mr K.K.Sharma,administrative Member.

Sri pijush Kanti Achar jee

Working as H.S.G=II S.A.

under RJ.1.,85. 'St DiViSion,

Tinsukia + « .+ Applicant

By Advocate Sri J.L.Sarkar.
- Versus -

1. Union of India,
Thrcugh the Secretary,
Ministry of Communication,
Govt. of India, New Delhi.

2. The Chief Post Master General,
Assam Circle, Meghdut Bhawan,
Guwahati-1.

3. The Superintendent,
R.M.8. 'S! DiViSion. A : .
Silchar - 788001. ' « « . Respondents.

By advocate Sri A.Deb RoOy,Sr.C.G.S.C.

S— mm ey e

CHCWDHURY J.(V.C)

The challenge perﬁains té the Divisional Gradaticn
List corrected upto 1.7.83 in which the seniority cf the
applicant was shown as per the date of appointment in
Sorting Assistant cadre i.e. date of jeining of service
on 1.6.67, whereas according to the applicant his senicrity
should have‘been shown igaghe_LSG cadre as per his date
of joining on 6.11.81. iﬁ{ Divisicnal Gradation List
corrected upto 1.2.2000 the applicant has been placed
below the cfficials who have jcined in the LSG post later
than the appliéant by wrongly showiﬁg the applicant's date

of LSG'as 12.1.82 instead of 6.11.81. The applicént

contd..2
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submitted his representation against the first Gradaticn

List. By order dated 9.7.96 the representation of the

-applicant alongwith others were disposed of and the

authcrity intimated that circle seniority list of LSG

A

officials would be based on the date of promotion to the
LSG Cadre. Date of promoticn tc LSG of the applicant was
12.1.82 whereas Sri B.R.Dhar joined L,SG cadre on 11.1.82.
The applicant submitted several representaticns and the
same were ccnsidered and he was duly communicated vide
letter Nc. B-26/1/91 dated 21.8.96 by the Superintendent,
RMS, Silchar clarifying the position that Sri Biplab Kr.
Roy was to take place in the draft Gradation list belcw
the applicant. The inter-se-seniority amcng the persons
were determined long back and therefore at this distanfg-

I~
of time there is nc scope to go into the inter-se-senicrity

mere SO

in the absence of the concerned parties before us. It has
been stated by Mr J.L.Sarkar, learned ccunsel fcr the

gpplicant that the applicant has by the time promdted to

 the next higher poét.

In the circumstances stated above we do not find
any merit in the case. Accordingly the application stands
dismissed.

There shall, however, be no order as to Ccosts.

\ L N
( K.K.SHARMA ) ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER WVICE CHAIRMAN



P 1
. e U
Cepe ta TR a5

Cetua Aadpains TR . ]
Ay 20! |

1Y auiiE

an
1A

- ‘ -
. S Guwanatl Bench
i 5 - el ] e g o, »1 x -y .- Rl e e gosny om o EL TP
IN THE, CENTRAL nHHIMY i i[’hughiSUNML
éﬂﬁﬂfl BENCH ¢: GLWAMATI
- - ‘
m.' o " N 2, 4t
Title of the case g flaf. MNo.o 8 S FE00l
~ S~
Gei Fijush Eanti Acharjee H ' fApplicant
i P EELLE
- Unicn of India & ors. H : Respondents
I NDEX
81 oMo Annexure . Farticulars of Fage No.
\ -
Documents
e o e Application. 1 - il
e - VOFlflL tian 12
e fdl Capy of Memo dated ? L0 1981 /3 '
i L. AT, Copy of Gradation List Dt.1.7.83 /4/—/éf
D AT Copy of Gradation lisi Dl .2.8000 A{—'/g
& G740 Copy of the Memo dated 15.9.8%5 /9
' /
7 AH Copy of the Letter dated 8.3.%94 RO - R/
A A 4
. AN Copy of letter dated 7.3.%& z‘
e w LAY BT AL R 5 2/
Y w /7 Copy of.the letter dated 9.7.96 o3 -2y
1 ‘ ' 2 £ o e lorter o e [ R v i — -
‘ 1. VR Capy of the letter dated LnM:!u
: py of | _ -» RS
Til. 89 to 6719 Copy of the representations 24 - 3;2
S 720 Co py of the let ter 3/8
\ ! Filed by
; .
N u]p”M‘A '
Advotats
\




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCHs s
- : ~ GUWAHATI

OvAe Nowerrveeseesrs of 2001
BETWEEN '

- .
v SribPijush Kanti Acharjee
? Werking as HiS.G'=II S A
undexr R.i. 5. 'S' Diviéien
| | Tinsukia. S
seceess Applicant
- AND -
1.  Unien of India
Through the Se¢retary
Ministry ef Cemmunicatien
Gevt., of India, New Delhi,
9. The Chief Post Master General
Assam Circle, Meghdu% Bhawan

Guwahati - 1.

3. The Superintiendent
Reio S 'S' Divisien

Silchar = 788001,

/!

sesssees RESPONdents

 Details of the Applicahion ;

1. Particulars of the order against which the applicatien

is made ;
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4,1

The applicatien is made for making cerrection in the

Kosrly;

gradatisn list ef R.M.S. 'S?! Division with regards to
the date of LSG of the applieant as per the date of
jeining in theé pest of LSG i.e. 6-11-81 and giving

P

effect of senierity from that date (6-11-81) with

s

all een:equentlal service benefits,

Jurisdiction

The Applicant declares that the subject matter ef
the application-is within the jurisdictien ef the

Hen'ble Tribunal.

-~

Limitatien

The applicant cdeclares that the applicatlen is within
the period of limitation under Section 21 of the
Administrative Tribunal Act 1985,

Facts of the case

That the appiicant is a citizen of India and as such
is entitled to the rights ané privileges guaranteed

by the censtitutien of India.

4.2 That the applicant jeined service as Serting Assistant

wee,f. 1-6-1967, In the year 1979 he appeared 'in the
examination for premotien as L.S.G Clerks ( 1/3rd

Queta) and was declared successful with feur others,

L4

- the result ef which was intimated by the Meme No.

staff/17/8/76 dated 30-10-1981 of pest Master General

p/3..";.".0...‘0’
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| in the LSG eaéra am®ng$t th@ five sumeessfuh off1cmaks

in the cadra. At present “the ap@ﬁi@ant
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:Q@Qr'sﬁmrt PMG), As§am Meghahaya~cirshe; smiﬂkéhg; B
It Ls stated that the af@resaid examinatiam zs @nly

a qmabmfylng exam&natman and suc&essfu& candidates'

are @ensldered f@r ﬁr@m@ta@n against 1/3x@ @f the

",

3 vacanales arismng every year. T&e apphlcant ha@ ;’g' *1;

3@1&@@ iﬁ L@wer Sehectian Graﬂe (f@r ﬁh@rt LbG) _;7; 1' 2
oadxe w @.f. 6-11—81 . This was a M@ave va@ancy. It
1$ alam stated that the a@pllcant is the aenlwr m@st _

@f th@ af&reﬁaid exammnatl@n as p@r the @ate @f J@iﬁlﬂg

s W@Iklﬂg as

Hagh&r S@abeiﬁrada - II. (fer sh@rt,HSGmII) aertlng ﬁjf; X '
Asslstant (supexvmgzng p@st) under R.M.S.ﬁ‘Sl R

divmsnom at Tmnsukia-;, B C, V,_:‘W:Ef-?fﬂ

P

am }Mr the aate of upwmtment im S@rtmg Assistant

v -

@a@ze i.e. dat@ @f Jeining ef- sexvzce (ﬁ-éuéﬂ) wh@r@a%

th@ seMmer&iy of the ap@ﬂ&cant sheuld haVe meen shmwm

in the LSG Cadxe as p&r hlﬁ date of Jelnlng i.e. 6611-81.&,

Agaln ln ‘the D1v131@nak Gra@atlan Llst (c@rreeted qpte 2
01~02-2000) the ampllcant has been ‘placed belew tMQ ”_f
afflalabs Wh@ ‘have jeined in the 1SG p@@t eé%%&ea than .ﬂk'7
the ampllcant by wr@ngly -shewing the . appllcant's date :
of LSG as 12-01~82 mnstea@ of 6«11~81 . It lﬁ mentl@n@d ‘
;.ﬂf,‘x >_%¥.” ‘:- E ) "._i(f o fP/4;’ﬂiﬁ;g%;;53f€fgé
) J A . B
v | A
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that eut of the five efficials whe qualified in the (j;
LSG Examinatioen fer the year 1979 the appl&cant had zgtp
jeined in the pest of LSG eaxlier than tha feur ethcrs::¥“
"The dates of JOLﬁlng in the LSG poests of the said

four ether efficials are shewi as belews

Sl. Ne. Name eof the efficial Date of jeining

in LSG Cadre,
1. '§ri B. K. Rey 12-11-81
2, sri §; P.Dhar - 11-01-82
3. Sri M L Sarkar © 12-01-82

4, Sri B: Chakraberty 30-01-82

Copy of .Divisienal Gradatien List
4 cerrected upte 1-7-83 and 1;2Q2000

are enclesed as Annexure A/2 and A/3.

4,4, That the applicant had joined in the LSG pest w.e.f,
6-11-81 against a leave vacancy and woiked till 21-11-81
against the saie vacant post. An erder fer payment ef
arrears for the aforesaid perlcd was 1ssued by the
Superlntendent “RMS 'S' DlVlsloﬁ Silchar by Memo No,
B-539 dated 16-09-1985 wherein alse it was mentiened
that the aferesaid perieds weuld be cemnted fer

ingrement tewards fixatien of his (apelicants) pay in

/a;zorn RA-1/-8s e gﬂ/?éc'mo//é C@Dréncu_,) e

LSG Cadre,
aer Res nen- allowan e /906/")

L8k Cods (Lo @ JroT
Cepy of the Meme dated 16-9-85 is

.énclosed'as Annexure - A/4.

4,5 That instructions en Time Beund ene premetien scheme

and Biennial Grade Review Scheme are given in the

P/so...'tt.




4,6

CGircle, Guwahati with his letter Ne. B=7/25/Biennial

Dte's Letter Ne., 22-5/95-PE.I dated 08-02-1996 which

&asfcixculated by the chiéf post Master General, Assam

dated 8-3-96, The Dte's abeve letter dated 08-02-1996

mentiong about'the(in%er seniority of the offidials

. in the lower grade which is to be kept intact for the

purpose of eligibility for prometion to next higher

gragde. It is reiterated that the applicant is the

senior mé;t amongst the five officiaks whe qualified

in ISG examihation for the year 1979 as per his | |
(applicants) date of joining in the LSG pest i.e. 6-11-81.
It is also $tated that the aforesaid ESG examinatioﬁ

was only a qualifing examination and net a competative

one and .hence senierity will net be maintained as per

the merit List of the said examination.
- , \
Copy letter No, B-7/25/Biennial dated

8-3-96 is enclosed as Annexure - A/5,

s

-

That ¥ the applicant submitted representatiens number
of times for fixatien his senierity in HSG-II. The
Superintendent RMS 'S' Divisien Silchar By his letter
Nb.. B=26/1/91 datéd 7-3-96 rejected the prayer of the
apmlicant eon the greund of limitation of time although
the a;plicant wag representing his case of senioerity
time to time teo the authorities since 1982, In the
aferesaid Ietter it was stated, "Hewever, it is possible
that their senierity have been fixed on}the general
principle that in case of premetion through qualifying
éxaﬁ, senierity of an/official'willbbe with re}erence

to his pesitien in lewer grade®., Again the Superintendent

p/éliiitﬁo.
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RMS 'S! lelslon Silchar while dealing with the {22
another representatlon of the applicant stated in
his letter No. B-26/1 dated 9-7-96 that the date of ig;y
promotion ef the applicant to the LSG pest is 12~1—82 ?&-
and asked the S, R O. Tibsukia to furnish detail infer-
matien in this regad. There after, the said Superin-
tendent by his letter No. B-26/1/91 dated 21-8-96
reiected the prayer ef the applicant with regards te
the senierity in HSG-II cadre and stated that "since
interbte;senioritY'is'hot to be distrubed as per Dte,
N.D, Letter No. 6-19/82-SPB-II (PE) dated 06-06-90 the
respective pesitions of the efficials in the merit list -
circulated by the Co. Shilleng letter Ne. Staff/17/8/76 |
dated 30-10-81 have to be maintained irrespective of

their dates of jeining in LSG Cadre™". /

T By

As stased earlier that the examinatien' fer

prometion as LSG was enly a qualifying examinatien and
as such maintaining senierity en the merit ef the said
examination is net sreper and hence the respopdentsi

relignce upen the said merit list fer deﬁg;miningv

. e

senierity of the amplicant is whimsical and perverse.

Cowy of the letter No. B~26/1/91
dated 7-3-96 1s enclosed as. Annexure

Al6. Cepy of the letter Ne. B~26/1 .

dated 9-7-96 id enclosed. as
Annexure - A/7,

Comy of the letter Ne. B-26/1/91
dated 21-8-96 is énclosed as .
Annexure - A/8,

P/Toieees
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-
That there after, the applicant submittied several ii
representatiens fer fixatien his correct senierity i.e. 35;7
with effect from 6-11-81. In his representatien dated ¥~
03-6-98 he stated that the examinztien fer prometien
as LSG is a qualifying ene and prayer te fix his
senierity frem the dat; of his jeining in the pest ef
LSG i.e. 6-11-81, In his another representation dated
8-12-98 he stated that the said examinztien was net

a competative examinatién as per the divisional office
letter Ne. B-895 dated 4-2-83. He alse wrote in his
letter dated 27-2-99 that as wer D, G. (P) letter Ne.

GeI. Deptt. of Pest & trg. O.hi Nes '2001/5/90 ESH(D)
dated 4-11-92 his senierity should be fixed as’peT the
date of jeining in the LSG cadre. But mest unfertunately
the respendents have net 'yet replied to the applicant.
Hewever, the Superintendent RMS 'S' DN, Siichar by his
lettexr No. B-539 dated 7-1-2000 hads intimated that the
present p;bitien of the applicant’s case is yet to bhe

knewn frem the c ircle office.

Cepy of the.rEpresentatiéns dated
23-6-98, 25-8-98, 08-12-98, 11-1-99,
! 27-2-99, 30-1-99, 13~12-99, 1-4-2000
4-11-2000 14~11-2000 and 2-3-2001
4 respectively are enclesed, as

mnnexures - A/9, A/10, A/11, A/12,

a/13/, A/i4, A/i5, AJ16, A/17, A/18

and A/19 respectively.
Cepy of letter Ne, B-539 dated

7-1-2000 is enclesed as Annexure-A/20.

’ P/S...O....'
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4,10

4, 11
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That the applicant begs te state that the divisional
gradatien kist (cerrected upte 1-2-2000) centains mistake

in the dates of jeining as LSG, The applicant joined

Pk

as LSG w.e,f, 6-11-81 but his date ef LSG has been shown
as 12-1-82, In the case Qf_sri Bijanender Chakraborty
also (serial No. 2 of Part - IV) the date of LSG has been
shewn as 30-7-82 whereas Sri Chakraborty had jeined in
the post of LSG w.e.f, 30-1-82,

That the applicant begs to state that the date of joining
was censidered for determing the s enierity even for the
previeus batch eof the applicant. The instance ef which

is the case of Sri Ranajit Bhattacharjee SRO, Tinsukia,
in whose case his junier colleague get the senierity
abeve him by virtue of joining in the cadre earlier than

himn,

That the applicant jeinted in the LSG cedre w.,e,f, 6-11-81
and is the senior mest ameng five qualified officials of
1979 batch examinatien, It was also stated in the D.P.T.'s

office Meme Ne. 22011/7/86 ESH(D) dated 3-7-1986 that- the

- gsenierities for the cases on er befere 3-7-1986 have teo be

determined as per jeining inte the cadre, But unfertunately
the a pplicant has been deprived of his claim ef seniaritf

since leng. The gpplicant has represented several times

‘but_no faveurable decisien has yet been communicated te

him,
That the applicant begs to state that the Department was
making schemes for promotienal scepe of the employees., As

such two categeries of LSG SA postis were available, one

P/9ooco~o¢oo
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5.1

5.2

5.3

/
Vs

with allewance post and the ether non-allewance pest

called 20A LSG SA. The applicant was working in LSG

%%wu%ﬁ Al

SA with allewance pest, and alse passed the examlnatlon
for the LSG 20% nen-allewance pest. It is stated that

this examinatien is enly quabifyiﬁg examinatien and the
mexrit in the ® examinatien héa ne role in the matter of

seniority in the cadre for promotions.

That the department issued different circulars for

‘promotions and seniority in the cadres. But while

fixing the seniority the circulars have not been linked

aqd as a result the correct gixation of sgeniority is

pending and incorrect grgduation lists are published,’

The applicant prays that-thé respondents should produce
oo e MmN A3

the relevant,including Memo No. 2001/5/90Estt(D) dated

4-11-92, DPT's Office Memo No. 22011/7/86Est(D) dated

3-7-86 before this Hon'ble Tribunal. S .

-~

This application has been made bonafide. and for the

cause of justice,

Grounds for reliefs with legal provisions v

For that the seniority of the applicant has been
determined on the basis of merit list of LSG
qualifying examination.

/

For that the respondents erred isnot determining the
Qeniority of the applicant on the basis of his Late

joining in the LSG cadre d.e. w.e.f. 6-11-81.

For that the respondents have decided the geniority
of the apelicant whimsically and is a werfunctory

mannerxr,:

P/10.....0.;
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5,5

5.6

e

8.

- 10 ~

%2
For that the respondents have acted in determing the &§
seniority of the apsplicant in contlpary to the instruce Q§r
tions in Memo No. 2001/5/90ESW(D) dated 4-11-92,
For that the respondents have failed to fix seniority
of the applicant in the LSG'Cédre as per his date of
joining in the LSG wpost (6-11-81) and to fix the
seniority in the HSG-II cadre as wer the Dte's letter
Nos 22-5/95-PE,I dated 8-2-96 taking his seniority

position of ﬁﬁe’LSG Cadre.

A

For that the respondents have acted without following

uniform policy and followed different procedures for

‘the different years in the case of determining seniority

of the officials.

Details of remedies exhausted.

The applicant has submittied representations without’any

resukt, There is no other remedy under any Tule, -

Matter not pending before any other court ¢

 The applicant declares that he has not filed any other

case in any tribunal, forum or court on the gsubject

matter..

ﬁe%iefs sought for

Under the circumstances explained gbove_the applicant

prays for the following reliefs ;

-

P/1i'.0..0.0 -
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- 8.4 To fix the seniority of the applicant in the post. of
LSG.w,e.f, 6~11-81 and to fix the seniority in the

4

‘post of HSG-II taking his seniority wosition accordingly.

8,2 To give all the consequential benifits to the applicant
in the LSG Cadre.

8,3 To make correction in the Divisional Gradation List
(corrected upto 1-2-2000) with regards to the date of
LSG of the applicant. The above reliefs are prayed for

on the g rounds stated in wara 5 above.

-

9 Interim relief prayed fol

A

Thie applicant préys‘that the pendency of this apslication -

should not be a bhar for the respondents to wromote the

applicant to the higher posts of HSG-I.

10.. This application has been filed through Advocate,

11. Particulars of postal Order 3

i) ‘IPo,No. s 44 ZIRASEF
iii) Issued from s é7mmda4u&‘

iv) Payabl& at ¢ éw\/\l P%'“/&'

12 tParticulars of Enclosures z‘ ‘ ,

As stated'in the‘indé§ o

Verification. soces s
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VERIFICATION o E@ .

I Plgush Kantl Achaxjee, son of Late Manoranjan

AcharJee, aged about 53 years, resident of Challha
' Nagar, Tin@ukla - 25 do hereby verify that the s tatements
i made in Para 1, 4, 6 to 12 are true to my personal
knowiedge and those.made in para 2,3 and 5 are true to

my legal advice ahd,that 1 have not supsressed any

materiak fact.

and I, sign this verification on this ..R&% day

. of Asrik, 2001.

Guwahati. _ ‘ Signature ~

P
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FFICh oF 1z FSTMvaegep T BR,:

"o ¢ YaLE/17 1y gy -

Deted Shillong the 30 / 10/81,
CifSeea Tina

Y Do foy whu quay 1f1e4 in the L.S,Gy
Y igs qata Vicunzte tor the Year 1079 are hereby
Lren 8 Lowoy Sk hLion C"l‘d'.g(e in tho
aller 80 the Liviagg

E Zoninatgo,
Promcte g tha

' Seald of B, 425/ LS-56(1-E1$4~20-MO
I8 notad dgeingt gy,

4, Toey wipy *ank enblock Junior ¢4 tho offfetals Promotag trdoy inpha,,
(V3 SHE PR lettag NG, avap dotad 217, 11 - 1980. , .
M of the Oftesels Divieton Cor unity
1, Bawq BE e ndyy Chaﬁ:raborty RMS ge Dn, 02, '
2, Bhat Mape 131 Serkar w0 s}~
N { '
3, - Bhry Sanxg Ranjan Dhay T wdow ~dity
%, Sirg Plliun Kangg Aeshias Jee sdoa . el
3, 3 Bip'Lg:b wumay Roy RS gy +Ze
3, T be datg of MBBumpt don of Chargd ¢ L.8.¢, 1, reabect of ¢ja
eliove namad off;ciale should pg Yeported ¢4 this &€ 0o lnunedm»";eiy
furni‘r!hing'a Copy of the charga Bepore,

The D.pS, Assap Reg’j,on. Cuwahati, ™y also pha inform, tféz s
of 28sumpt o of gueh charge duly 8ndoreeq the Coples nf 2 Rop™ .
urnishad by the mdlviduala.‘_

L

SRTTI

2) The Sr, Sundt, of RMS 16 Divis!on, Cuwabati..
9 The Supte, Rig, g, Piviston, Silchay,

%) Tho e, RM3,. Guwebat /5110y,

28) EPy of 4y

: official.
O-~¥ )Offtciala Qucernad,
15).Spard ‘ )
I
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. AmExons. A/,
~ K
‘ g : . G[rl
GRADATION LIST OF RMS 'S’ DIVISION
CORRECTED UPTO 01/02/2000 i
! -
PART-I
ASRM (Scale of pay Rs. 6,500-200-10,500/-) . Posts—2
S Nameofthe Co DateOf | .D';'LZ“OI Date Of  Present Fay Date of Remarks
1 ofMcial mm Birth EmtryIn  entryin designado now  increm
N unit Dept. ASRM n&Offi@ drawn  -ent
o Y Cadre  attsched ®Rs)’ .
1 SriN.CPaul Gen 21/0845 16/04/63 23/04/63 ASRM 7700/ 1/04/99
' Silcher
RMS
2 Sri.N.C.Bhowmik Gen 15/01/54 25/08/73 26/04/7 ASRM 6900/- 1/04/99
-7 Division

i RREARRKRK
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, o  PART-IV

I ‘ ! _I‘

S Nameofthe Com DateOf DateOf DateOf
1 official muni  Birth Entryln LSG

N ty Dept.

o

1 Sni.Bijan Ch, Gen  01/05/41 1201/61 135119
Bhattacharjes

L
2 Sni.Bij:nendu Gen  01/05/46 . 09/07/65 30/07/82
Chakrabarty ‘ «

s b

.-

RRRRRR XK

Dsts of
HSG-II

017/10/91

01/10/1

HSG- 1 Sup=rvisor BCR (Scale of pay Rs. 5,000-150-8,000/-)
| - g

»

. .ANNEXURE"'/%‘

Posts : 2 (Pm2)

3 et

=~

Offlce
to
which
aftac hed
HRO
Silchar
RO
Tinsukia

—

Pay

now

" drawn

7100/-

6800/-

LT
b
S
Wb
.Cadu
Sridi
J'Bhat:
€6/ 93
V2199 Das
T 071 8nil

Bila
08 8n!

- Ghe
09 8ri

Ky
10 Sn

Ku
11 Sn

Ch
12 9r

K
13 03

Cl
4 S

b

Date of__
incrom
nt

1/5/39
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5 | ARNEXURE.-/@%? i
P GLS " ’
: 4 £ -
| - | v
; PART-V . . . ..
; #
¢ 1
6 - i
LH5G-II (Scale of pay Rs. 5,000-150-8,000/-) Posts — 60 ‘5‘
Namoofthe Co DateOf DateOf DateOf Dsteof  Officeto Pay Dstsof i
official mm Birth Fotryin LSG HSG-II  which now fn< rem
' unit ' Dept. attached drewn en,
! y
SriManikLal  Gen OVOIAT. 280766 - 120182 0110R1 SRO 6800/~ 1K15/99
Sarkar Agartala
b SriSantiRenjan  Gen 010148 o/0a/68  11/01/82 011081 SRO 6800/-  1/05/99
§ ' Dhar s , _ Tinsukia
b, SriPijushKanti + Gen 01/06/48 . 0OVW06/67  12/01/82  01/10/1 SRO- 6800/~  1/05/99
" Acherjee ' ' Tinsukia |
Sripnn Kumar Gen 020740+ 30/01/61 301183 0110/91  SRO 1100~ 10299 *Y
Choudhury ! ¢ . Agartala o
SriJayantaKr. | Gen 29/04/41p OVOM61 3011783 011061 HRO 7100/~ 10V
Bhattacharjee Silchar
JsriJoykamar  SC  29/09/41. Ou/08/61 3011/83 0110/ HRO 7100~ 1/11/99
Das o : Silchar
‘SriPrebhst ¢+ SC  01/0542 05/09/61 30/11/83 011081 HRO 7100/ 11199
Bikram Das ; Silchar
SriBipraPrasad Gen 010940 2010/62 30/11/83 011071 HRO 7250 1199
Ghosh B Silchar
SriRemendra  Gen 01/03M3 20/10/62  3O/11/83 011091  SRO 6950/~  1/11/99
Kumar Roy Tinsukia
SriDhirendre  SC  01/01/42 - 20/10/62 301183 011081 HRO | 65507 111/99
Kumar Bigwes ) " Silchar :
Sri.Upendra SC  0w/06M2 27/10/62 3W1/83 011091 HRO 6950%  1N11/99
Chandra Das . , Silchar ‘ :
Sri.Pradip Gen 010144 05/06/63 301183 011081 HRO 6950 11199
Kumer Roy - Silcher
Sri.Jshar Lal Gen 01104/44 00663 30’}1183 01/10191 HRO 6950/~  1/11/99 i
Chekrebarty . Silcher
Sri.pbinesh ©~  SC” 01105142 _(moasz soml&v mnom CTMO - 6950- 1119
Chendfa Dés’ i Gohemstose viie 2t o o Baderpur < i
Sri.Dipk Kr. ~Gm=.1'01103142 ..5!02!64 30;11/33' mom= HRGT ©. 68004 102/99 5
Chekraberty - = - SRSEYSY “y v Silcher ¥
16 SriNiherendu. -/ Gen® ouoms i?lmta 30/11/33 omom‘ HRO.S  6800F  1/05/99
;i Chokrebetty - B O S ~vvio Silchar 7 o
f 17 SriNauttam °* SC o1/08/a1 22/ 30113 011081 HRO - 68001 1/05/%9 .
‘ Chendra Roy v K » ] Silchar '
| 18 SmtNilima Gea Ol/0143 03/08/64 301183 011081 HRO 6800~ 1/05/99 ;-
! Chekrebarty | ' Silchar ;
{ 4o SrisnantaXr Gen O0V0246 24/06/65 301143 011051 HRO 6800L 106/
Q ﬁhattachm’jcc : l : . S:icher ‘

20 Sri.Ananta sC  ouossz 1800661 301183 010752 KRO 6650 10U
Kumar Des : . 01/05/66 Ichar

|

7
o
I o

v

\ -
) il miiiinst > g abade . LAt diadd L g na Sl Adle o4 g Py R TR NEITTAELY P iy ks N T pp——pTY - ey S PEP P AT T SN ~1'v-‘~ Rl L‘



ol =,

-

'/
J \ fo e f JXqRE" /6/7
l:' :
. 5 t\\’,\\’ | DS ARIMSNT OF POSTs -«\\
4 o Ofiico of cha sunerintcndmnt R1S *3° Divn silcharnua - A
3 1‘

/i - — /7~

MCNo Noel-539 _ Dated 8ilchar~1,thz 16th Sept/aS, S
o
Shri pijush Kanti Acharjae LSG (S’\) 3!!9 n‘r wda
As gllowed to have officiated in° tho leave vauanuv v
L83 cadre for the periods noted Lalow and tha s |wdll

.count for. anrement .towardg £irat1on of hia pay n
& f: Cadre,

. . 0o
el . — v‘,
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BEPARIMANT GF 1UST 3 INBIA ‘
OVFICE OF THE SUPERTNITMOINT RS 'S' SIVISIGH, SILCHAR,

T
1

'~ - - L. . ,
tie. Be7/35/Blernial.  bated at Silcher the Bth Mar'G6.
Lo Copy of CC letter Ne, Lat/2-56/97 iated L
20-02-86 sddgzssed tu dtlehar ot and others awafurniahed
below 3 . S e
Sub : Modifisation of THOP/BCR Scherm : instructions
rezardtne, i
. “nelosed pleaze rind a copy of Dte's Jetter ne, :
2d=B/65~P% L dtd, 08-02-G6 on the subject above for infor-
m2ilon and necessary acticn, : .
Sl Sd/= :
: - P - ) (
AR ' C o3 g, i
. A,-.h, . A \ b. -in sda]) . )
‘1’1{'« ."" r,:-.}"ié‘ - ) . Lo ‘Q?.p‘{"(;.(nst.) ‘
AT vt ' - for Chief Postmaster General
Koo fﬁﬁ o assam Cirole,uwahati-781C01.
\}Eu, .L.-';’? ' ' '
N, s
S

Spgy.ef tie vte's letter sy ghove

' Time BSound one prometisn icheme c. i Biennial

-Gadre Rovizw 3chewes ware intreduced vide ti .8 office letter
Heo 31.20/970PN,T td, 1721283, No, 20-2/@6-PE.1 dt. 26-7=9" ,
Ny, 20=1/09.072,1 did, 11-10w91 & No. 4-12/8t--E.I (P4,) dtd
22~07-93 with & view to improve promntional presgects of
enployees of tre Depariment of Post, As per ‘these Schames,
officiuls whe complete ‘presceribed sttisfaoctory length of
servicae in the appropriste grade: are placed in the naxt
higher grade, Subsejuently, it was noticed that some »ffics-
als e,g. UDCy in the Circie and SBCO, L3G (both/1/3rd and
2/Erd), P.O. & KM, Acceuntants, who were senier before
implamentations of thea sctiemes wera dericd higher scales of
ay admissible under the schemes whila sone Junior Gfficiale

ecuarre alijgible for hiptar
length of service, Somd of
agpliceticns before varicus

scale of pey by vittue of their
the affceted officicls filed
benches of the Centrel Admini-

atretived I'ribunals demanding higher sccle of pay from the

date their Muniorg were wrud

2. ' The case has bein

e eligitle vnier these schemes,

examiged in consulation with

the Ministry of "inence, apartrent of =xpenditure, It has neyy

sten decided trat all the nff{cials

vircle OfYjice wd S, LSG
a3, Accountants,

such uy, JBGs iz the
(5oth 17301 and 3/3rd}, PO, &

WOORE paniority wos aisars: .y alfected by

Lupleaisntution of ¥R Jchame placing their jiifore inm the

next higher scale st pay will nqs/he con
higher scale of vay frou the dute taeir
oucame eligldle for the naxt highar sale, Thig will,
howaver, 'not be applicuble to the ~Xficials who ar

those officials,
V and are placed
of length ol aervicae,

brought oy

sider.d for next
imzediste juniers

e senior to
Uruusrer under Rule-38, F&T Vol,

in the nest highar scale of pay by virtue t

Contd,.,?/z,.

,trvwxnnmué%é-
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e The ntor—unhrity of the officials
grade will be kept inteot

for promotion to mext highar grade,

fi"W;?TRFL'<§Z<%'
’I,\

in the §

e
for the purpoae of eligibirse -

4, . .wireies are reqiested to settle ail tuch
pendy 9‘2”: J i‘g’njstﬂtm etC. according to the abo' g
auida';fnn with

in §0 days sl -i®Bue of these ord
S A compliance repert $,e, ng, of offic
(in detayl)

ors,

ials ben: fites

Ray be furnished to the Yep: *tment aftar inglo-
zantation ef tzcu ?nustmctim. d i:

6, This 1ssues 1n concurrance wity the Kinistry of
Finance Separtsent of Expenditure vide their 1.8, N,
5(37)i-. £11/9% dated 1841 v

I

_ nternal ¥ Ad
Section vide their Dy, o, M;%A/ dat 1’:-.:‘2’:95 viee

96 datad
q

..s‘/;

Saxens )

( Alex o
Asstt, uirecter Generel (Rstt,)

“OPY to i A1l Sins yq :

V3% Divisgon S{lchapr
;,"7':% 4&/(;' . *

. o o L e

’

-

‘) : .
DA

LN . e Pe——



oo | ANNEXURE- /a%

. DEPARTMENT OF POST ; INDIA o
v , OFFICT OF THE SUPERINTENDENT RMS '3! DIVISION, SILCHAR. ér/
~

, FEve No, Be24//91 .. Dated'at 3ilchar the 7th Mar'9¢t.,

To,..
The URC

TINSUKT 4.

-

sub i 3eniority in H3G-II _ Case of Sri P.K,
Acharj=e, HSG.II 31, SRO Tinsukia,

"l s Your_detier No, B-4, Dtd, 01-03-96.

hadi N R

‘ith reference to your aforesaid letter, it is
intimate?! that as per Gradatién List corrected up to
01-07-82 position of Sri P, K, Acharjee wasg at SI, 39 i.e,
below Sri B Chakraborty & Sri M.L. arkar, which was
iuly signe! by Sri Acharjee on 07-05-84, Hothing adverse
has ceen received from him within 1 year stipulated
périod from the date of issue of G.L. As such his:@nflmwéﬂ
pasitien is being treated as time barred, -

2, However, {t is pesstihle that their seniority
have %een fixed on the general principal that " in case /
of promotion through qualifying exam, seniority of an
official will be with reference to his position in

lowér srade Tl .

3 Officisl may please be intimated accordingly,

/

- SUPERINTENDENT RMS '3t LN,
SILCHAR-78R001,

&



: 23 AV | by
DEM' POST ; IN)JA ANNEXURE-/%Y

GEFICE OF THE SUPERIKTENDENT RMS 130 DIVISICHN, SI1LCHAR, %
- ' ¥

Ne, h-26/1, Dated at S{lchar the 9th July '96,

I\ ¢ s dee
o,

The 3, R, 0,

Py finsuku,

1

ub ¢ Draft Circle Usudatien List, |
Cedo Lepreszatations gr“tge_ogrlcgala* |
» !

]
‘
h

! This 43 regard ng some rFepresentatien reguived!
“Irom  fLpg Bijanﬁndu Chakravarty, Pijush ¥_ -ty Acharjee
v and k' :{ox Ch, “azundar, Wherein it was pointed cut
that L Ar benbrity have been affected adversely in the
draft .ircle GL.In this connectien 0. Cuwaheti wans add.
ressed and Co, vide “his 4fffdd lett r No. Staft/19u1/93
Cerr GL, dated 03-07-86 clar{?ied ag under, ..

2 Cage of Sri P{jush ¥anty Acharjee - As per Dto,

/ué)’w bélng letter No, 6-19/82.SPR-11 (pt)“dated 06-06-50
“the circle sentority 1is- of L3G efficials will be based
(//ﬂ&n[th@ “ate of promotion to tho L3C CAdre, Dates of prov-

2 otion ta L3G iy reagect of Sry P X, Acharjee s 12-1.g2
.7 vhere as Spq 3. R, Dhar has pe ned LSG gadre en 11-1.82,
A& ruch hew 3py p ik, Achzriel 4111 be Senior te Sri S A,

‘Dray ygy:FE"ETE?TYYEH“EThpxwith detail_igfprmatgggg'

3, C

£ Sry B ué'qndy C?a%ruvgg}x ~ A8 per
repert o7 S, it guwa.ai%& 19 dute o promotionpto
LG cadre {n respact of -rd Blplab 'r_ Rey la 12-11.g%,
A8 8Such Sr{ Rg 15 senter te al) official {n tha 1{pht
of Dte, New Dc{hi letter cited above, “hg cerrect date

¢f proactien to the LSC cadro in respect of Sri Bijanendu
Chakrs arty Bay ‘be intimaved, ,

4, Case of Sp ¥, C. M ndgpr ~ His 8enlority has
been °!, .d as per Dte. fe{ter Eo.dgETb/BZ—SPﬁuII (Pt)
dated 06-(6-90 which days that Circle Senlerily of 1SC
cadre will be basis of seniority of H3C-II cadre, In
Cas2 of seme date of prouetion te L3G cadre {p respact
of severq] officials, besis of senfority will be ‘the
total length of servive in the T/S clariocal cadre, If

“his i3 ulse sauwe 'then the basiz will be the date of
S1irth :

Ae

] t

i
'

| | Jontd,, /2., e
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BT NCZTRE W

As such you are requested te inferm the of{icials
*accnrdingﬁy. Plecoe obtain clarification from Sri FPijush
Kant{ scharjee as discussed fir paru-2 and intimate the
correct date of promotion to the .54, cadre in respect cf
3n1 Nitanandu Chakraborty.. . '

\ “_ \ t A -
\ .= ‘:l :’.".. \/—\ C\/I \C% .-
M SuParintondent
RMS 'SY Dn., Sileker-1,

Cops te & HAO/31lchar =~ tiv will plexse. intimate the
. exaot date e¢f prometion te !SG cadre in respect
of Sri Bijanendu Chakraborly JAHEr ref. to
tho service book end er relevant records by
return post for fnfgr@atien ol CO. ‘

v
&’
_ Su?erintandent
RMS '3 Dn, Silichar-1,

N
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A
DEFARTHENT OF PCST INDIA ‘: 7\ ’,
OFF]CE OF THE SUPLRINTENDENT RMS S DIVISION : S]LCHAR-1. g?
: LR 1S X ] LS
NQ, }3-26/1/91 ’ - .. TR . ./.'../..- e
Dated at Silchar the 'Ridt Aug '96, i) A
, [ oAty b ,
. ! «J 7
T."” L rL‘“ // \%
| A . A
The SRO '\?“ﬁdj
Tinsukia, E&& "

Sub ¢ Senferity in HSG-II - Case of 1/3 rd LSG efficials
°f 1979 batch, |

Ref ¢ fcﬁr letter N,,'(i) e, 69 dtd, 1327496, 11)B-4
dtd. 17-7-96_&_(114) Bol dated 24-¢7.96

With reference te your aferesaid letter it i ind

tirated that the CO, Guwahati vide its letter ne, Btaff/1971/
93 Con, GL dated 19-08-96 clarified thut since inter-se-
Senlerity is net te be distrubed as per Dte, N.D letter Ny,
6-19/82-8PB_11 (Pt) dated 66-06-90 the respective pesition
of the efficials in the wer:: 1ist circuluted by the CO Shi-
lleng letter Ny, 3taff/17/8/96 dated 36~1@-81 have t¢ be:

waintained irrespective of their datas of Jeining in LSG
Cadre,

As suck, Sri Biplab Kr, Rey, HSG-II, SA 'GH' Dy,

Wil take place in the drat oI belew Sri 21jush Kanti
Acharjee, H3G-11 SA, L.

Concerned offjcia)s Vay plesse be infermed

accerdingly, , - ' .
\..\‘”. \ ‘,.
o -
CJ,./
( J. K. Barbhuiys )
.- Superintendent RMS 'SY Bn,

\ Silchar—758001.

actien,

Ceny te : SRD Agartala - fer Infermatisn and simfiaer

N | |

. (J. K. Barbhuiya
Superintendent RMS 1§1 Dn

Silchar-788001,
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To

shri I, Dewri,

Chierf H‘G - ‘
Agaam Circ)o ' '
Meghdoot Bhavqu,

Guwahati,
! b VI tien 4 pment “rlty in L73 oapiine,
Vird 77 ok oy D
lL&—;;!mL e -.;4‘ .:f, ’wn: At l-uq»wnuz':- UL et NAgren
Rofy 2o Lot A N 5 L T
a3 l«'i Al Sal],
i - ¥ ﬂ'umb..-a.nm A C AT YOty R Ay o ey
Hon'ble dip, Lo

wilth due resvect; 1 b to &y - It S aedielag for th,

subjeet with the follgwing pola'e {ov Lovour oF oy 63 Lafer
and reconsideration of my €ann |

. -
\

1 The wﬁniarzt» h*s Iixnj ag prre nerit et 23 4514 Wwa Cog 1
13

1s agreed, But in ny cne the quostion of messy 184 doce

at all as hecsung it wep doald i ine an .inuttmn he cama g
f

again reminded to. all conasrinad vide D DxE) Lottor Ho, G2/ 79m50

dated 31-10=81 ag it wag 1 qualifylag ©ruination,

noy, -

R
o L

2. Araln, regarding fixation of acvyd ority it e tald vide ()
lettos llo, cited. abova sl also nove el ovelEveizen Lo toa Xy ¢
all emcerned on dayt 33 Julytol - Pcf:rcncv [

the rhove In oo
that an offrici~g windle works NI LT e, A0S atad el

vacaney and gt ke ghoe Tire deeie, DA e i ghe 1/ e )
20 "uers mualiiving examin Lion B SOOI Ay Lo L Aphe -
from his actual date of Wa offhe roviad, T abeser SRS
renicrity shcu]i flxod WaCoTs $e%.0% ae 1 wili ba e yarferoe
among five offlcinl 1z,
X 1 was working wee.f, o1 T Bupervianr froe 207 LEG efy - .
and nmy geniority snhoalp rosalariael Taom Geldet] . VAR B
Join ¢n 13e19-, SeaTGoal) on Ti=1~""y 3L, Sarkar e amiad

»

on 12«1-82 nne BeCharpaoriy(Tok ) an Zow1~02 porsectis VLt
+1th re aris,
‘zo*u‘v foith fully,

o ’ SN ..i— BYFEE
. (/, Sh e e )‘
(LN w ;

r—

| ) {212 Achar3e)
D?lte: 23-6."98. iy ?"] L w8

B WUSYSE oiviaion, 'ni.
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Ta ' |
1 Shrd N.Bhat echorjee,
| Superintmaent.
R.r e alSY DV, Silchs;x'

- Sub ‘;- B‘J,Xa'tion of ! -:nioz‘ity W LaCeGe 4 /Jrl
l ‘ PM‘Q Itw.aua I :'QtAO

' Ref fe DVL. CfJ icﬁ Iotter No43=39 dated "7»4« n-*’)i%

' I

5ir, ?“ ~ P f
indly pofer uy petitien vhich was ndd to the Cinfiaf

PelleGey fuscm Circleby nanz vharein twe caestion rrivem thet
';1',.12'ther the exrmination waos co::;w-‘citiﬁrc or quallifidng o the
CiDs Guughetd challmged it was cumetitive but I told ia ry
avery letter, it was quelifyine, e exeuiualicn was cu 1isyinig,
i-'-‘“f"it wot not competitive ac ver DVL UfZjc: lottor Hw, 1305
dated Silchar the Ola-ozu)n

T

- bttt

docondly, the ue'xicrity hgve to be deterainac oo par
Cioinins Arto the C‘adre e1d e2ven from offtg. ncricds if he
peoult crne out on o:tft:g perinds vhile @ ol icinl hol.d.:.n" tlz;‘
higher mz., nd for xyhic‘: he sit in the exoudncziilon bel 2 hiss
;offtg.pericdm. 48 per D.G.\P) lotter eo eited into the petition
‘i 2loo Loborastha CedeTe Judpoment my coniority have tc be
detorained U,e.ls Of=i=31 as per leao isvued fron your lcnﬂ. e
Noe B=539 dated 160585 md T 1411 be the umto“naf;t r*]cmg*
five Cfficiols as steted in last prra, - -

Therefore, I pray tnd hope that you x.oul‘i ktrcﬂv* |
settle ny cese early. l
l

With regards. |
Tours faithfilly
g
tos O8=12«08 3

( P.Ke Acharjee )
HeSeGa II SA | R
SuRaOi“ R.I‘Iuﬁ.ﬁn 3ui*'if .
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To
The Chietr ¥MG

" Aszan Circle,

Megndoot Bhav i,

Paanati=1,

L’

-
i,

Jub s Firation of seniority in 136G 1pdiu;t

4rd 204 Quote mnd HIG-1I JA- o

flon'ble 3ir,

Eindly refor my roprogentobion dt.
l prayed fox fixetion or umy
no rruitrul action has yol boen seen .

|

08.12.98 whery in

sanlordty, but due to vory 411 1luok

P Taauy. L oogedn Iike Lo cloar and true to the hnmt

Iacta of my letter dt.

agreed with me ,

(K3.12.98 ,

. 1. The 4rd 193G ?Q% Quota exmmination for the year 1979 was puroly
*ﬁualifying . Ag 1t wue well kuown by i P, luth Ap(s Talrt) who 1u

.
Yoy

I

2. -To clear the facts kindly refer my representation dt. 081,.8%
add¥éfen to the 3RM/Silchar & copy to- (1)PNG H.E.Circle, sﬁillong

& (2)

P55 Assam Region Guwuhatl (copy eucluscd) regarding tqansfer

to SRO Imphal. The tremsfer order hud bech c.ncelled & Junlo¢~moot

h‘w been posted to SRG ImpﬁiL\ copy encloged).

be any doubt
|

qadrc tho
(D) at. 4 11,92 will be

$enioruost amorng, Tive quw Litdod o.fici 1y ol

' 3. Rtgurding fixation of goniority in L39G ws per joinlng 1nto the
order of G.I., Jept of per & trg 0.0,

NO.?OO1/b/9Q Kstt.

sbplicavle fnwy croe. Ey seniority W11l be
determined ws por jelndnge irto tho culredt. 6.11

$upremo wourt & baburostra OA0 elewrly clu¥ity that o per joining

gondority will Lo dutermined.
on 2.9.1990 jud:.ewent th t,
n person will bo dotermined »u ger jolnio
4. In wy eurliur reprecentation d+.

~ which I prayed for {ixatio.

¢odre Lo, 06,711,541
Thee oo fore, o proy -ad
if’,.tO the

1 . .
very emarly date & Yor wisco

mabtor od e e

dver pruy.

_, Wi {.h rogardy,
f .
Pate 1 11.1,99

!

Uy sveaority o per

Lo waltle L, b

ob ool nocoary, andues s I

a4 fL] of Tntble

UTY hd teeull Godlud

that senfority of

itv bhe codre. ®

25.0.98 vide pidu § odw cuxrect

l %

t

cout:d kindly Llook

t .
t‘. Y] St
o

cerctdne el dm ot oam

:.-t!tullz Tetdn
[
i
Tours fal {ihful ly,
i.
(% ACARTLE)
VR B A L
SEG T ot e,
Tin s La=T006 17

Now, Lhere ahoqld not
as tho exumination wus purely qunlilying. i

81 ind 1 will be the
1979 Lateh. the liontble

supreme Court

Joining luto the W»~

AﬁnﬁEQUURF%-{ékéL
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To
Shrd A.NeD Kechari
DePe3e (HA) .
0/0 the Chief PeMeGs Asssn Circle
Keghdoot Bhaven,

ouyahatia -

m ad
! I :’)!f-.

ot

Subs Fixation of seniority
ATTRER PTG 20 A

LSG 1/3rd
YAl qta & Hag I

Bontbtle 8ir,

With dus reapect I have the honour to submit before you
the following frots for fevour of your kind information end supo-
thetic consideration . , |

\ 1, At the tiwe of last meeting held with you on 255433
wvith the Union repressntatives & PHG, there were two question arisen
first, whather the exsmination was compatative or quelifying. 1 told
you that it was purely qualifying, Now, in sypport of this the lotter
of SRM/Silchar i emclosed herewith (photo copy) Secondly, seniority
\d11 be deternined as par jJoining into the cadre, At that tim I vas

working sgainst 204 Lag & from there vas alao working against ellowence
post while remilt was sanoumoed . Hy seniority will be detarnined wec.f.

6,11:81 oa.the Yemits mmounded on 010,81 » Mnd I vill be the
sealormest smong five officisls who were declared passed , |

2. As psr joining seniority will de determined which may
kindly b0 refar ¥Ads DeGs(P) 1o¥ter No.GoI, Dopt of Post & trg OuM.
Yo, 2004/5/90 Eatt(D) dt. 4,11,92 sd in pare 47(A) of Hon'ble ‘uprens
Court Suwigensnt dty 2:5,1990 » | , j

Tharsfere, I pray snd hope that your honowr would kindly

- ook inte the matter md srrmge o settle the case at an very oerly
date md for which aot of mur'l kinduess I shall remain @ver pray.

¥ith regaxds .
Yours faithfully,
pzrua ¢ {7\/.6)“1~{E /Agb(/’m \\)'M |
Date 3 27-02+99 (P;}:é"i;‘*gf“) |

SeR¢Os ReMeSe 'S' Dn.
Tinsuid 0=786125

At NERURE= /4% 7

i
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To

The Chlet MG ' - y
ssgon Clrele,

Veghdoot Bhawean,

Guwabhatl. -

s g, (19 4

subt Fizatior o seniority im L.2.G. orainst
1/3rd _20% muote ol tor TT 54,

n s S e A o S ¢ o e e At

Hon'ule Sir,

P Kindly refer my renresentation dud. 11.1.99 vhere in
all ‘the relate:d documents in support ol my claim hag ben
furnished, but I am very sorry fb inrorm you tirat no 1rutttul

-

agction has yet bern secn .

It is utter surprised thol there wg .soeveral refer-

ences with dooumentary proves but nce fuvourable decigsion has
“yel been taken by the circle ofdice resuliing Ioom depriving

mj 2laim since long .

\ L

Pherefore, I again pray and hope that you would

kindly look into the malter #id setlle wy cnse ol an very
corly date and oblife .

- !
With reuards .
Youwrs Lol th“ullyi,
Date 3 25,0199 ;

: b S Sy
e . (P, ACHAGIER)

| - g 1T SA
st Dn.

P SRO UMS
' Tinonakl a=~7H8R125H

oy
1.
|
w
-
(.
N

k]
R
) .
o |
:
b

i

|

1

|

i

[Tl "
!

i

t
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i ANNEXURE - /7&

N~

7

Shri A.N.D. Kachari ‘Date t 2/3/2001 W
Dfi rector Postal Service,
Alssam Circle,

: Mbghdoot Bhavan,
. Gqﬂgha;i&

'
|

- Sub s Seniority case.
Hon'ble Sir,

In inviting a kind attention for the above subject matter
nd other performance for the interest of service and beg to qubmit
baiore you the f£onllowing factc for proper justice .

14 The scn*or*ty case is pending at your end till fhlq day for

_which could not get the offfortunity and deprived from ail benefits.

_ As your honour gave me assurance to finalise my case as I, prayed for'

| after submit the require rules & copies as because these were not

'available with the circle office. This was discussed in vour chamberA:
after complete the union meeting with the fomer PMG Shri ' D4 Ko Budki

Oﬂ 25, 5,98, And accordingly myself submitted all the documents on

?2? +02,9% with a high hope. But due to my very 111 luck not a oingle

rgply has yet been reueived from your ends .

2; I have completed all the targeted works as per ipstructlon

- from SRM/Silchar and previously from your & AD (mails) s*ﬁce B.G.
\line started and could able to compl ate all the task related with

fthp Rly satisfactorily are the burning instances of ny sincerity
fhohesty and afficipncv which cannot he ignored by hi- Department .

‘B.J ~ The RcsL house Guwahati at Tinsukia has heen ac~3mnodafed at [

/%insukia Rag heer meg previously be me 25 per direction from you and

Kmails) over phone and now also mycelf able to arranged one rocm

with all facilities for rest house and TeiaOs in M. Ci0. office after
after restless fighting with the Riy . As a result the Department has
ﬁgained to avoid extra expenditure <£rom rented private house @ Rs, 2000/~

and more per month .

Cx
oMy

4.; ' On 31.5 99 while I was on duty with Tinsukia RMS/U as HSA at
ab@ut 22,50 Hrs old bldg, of TYP H.P,0. caught fire from mlectrical

‘fault « The 0/C Tinsukia Police Statlon informed me over phone to

attend immediately as there is no authority except one might guard.
Myself réicHed to the spot at once and first arranged cordon to avoid
en#rance of outside public by the CRPs/ Police men and told the fire
Er%gade personal and 0/C Police Station to broke the lock;asnbecause o
they failed to spray water inside the stock room. However after broken
Lhé lock saved the bldg and few o0ld records destroynd. MyTelf entered-
1nto the room with tourch light and saved the matter was alﬂo rpported

into the D, R. | i

L |
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ARNEXURE- 42

W

- 2 -

5. There are several burning instances regarding my
sincerityv and efficilency as an loyal worker during my past
service life ., But my eyes filled up with tears while I saw
that those who are dishonest, in eificient, disloyal, they

are getting all the benefits and there is no value of ar, loyal,

Eonest and sincere worker in this Department . ;

Theréfore, I hope that your honour would kindﬂy look

i

1 .
;nto the matter and do the needful. This 1s my last pray to your

honour . - -

With mgar‘ds.

Yours faithiully,

(P, %« ACHARJEE)
He SeGe II SA.
) SeRa O, RiMs Ss *S' DN
s R Tinsukia.i
i

i
|
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P - VAKALATNAMA \
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
Guwahatl BENCH

| o N BB of 199 200/
| /@\‘/a.g.g Aty /Qc/{uy’u_'. Appellant

S | : | Petitioner . | -
L . ' Versus ' ' ' =
L f ’

tL.0.% @ Oos Respondent 7 i
Know<ll men by these Presents that the above named =
«/274 74 on Lz - , do hereby 3
nommate constitute and pomt Shri \7/ o V”’/ 4("/1 4%4 '-{ 79 "% 2 |
/ﬁ A / M ’Wé ------Advocate and such of the undermentioned Advocates .
as shall accept this Vakalatnama to be my/our true and lawful Advocates to appear andact Q§

for me/us in the matter noted above and in connection there with and for the purpose to do . ‘%Q |

£

- all acts what soever in that connection 1nclud1ng depositing or drawing money, filing in or
'takmg out papers, deeds of composition etc. For me/us and on my/our behalf and/we agree
to ratify and confirm all acts so done by the said Advocates as rnme/ours to all intents and |
purposes. In case of non payment of the stlpulated fee in full no Advocate w111 be bound _
to appear or act on my/our behalf,

In witness whiere of I/we here unto set my/our hand this

,?Xéﬂ day of: /4277“"’/ 199- 208/
| | Advwvocates

~ N.M.Lahiri o ‘ 7L Sarkar

- Prasanta Kumar Barua Ashis Dasgupta
Bijoy Kumar Das o B.M.Buzar Baruah

B.C.Das 4 ' ‘ ' Nisitendu Choudhury
B.Banerjee ) . ) Manik Chanda

| Asit Sarkar

\—Stuti Deka

~ S.Sarmah -
N. D. Goswami

A Chakhnbohly”

P Recelved from the executant and accepted
And Accepted

A e
o Advocate o | f Advocate
. A . / .
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IN THE CENTRAL
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04.10. 185 OF 2001

Sri P.K.Acharjee O
-.-Vs-
Union of Indis and Others.

IN THE MATTER OF 3

Written statment submitted by the

respondents.

A brief history of the case is given below which
mey be treated as part of the written statements. ,
Thig 1s regerding the CAT case filled by
Sri P.K.Acharjee vide OA No 185/2001

1. Shri P.K.hcharjee HSG-II SA SRO Tinsukia has
qualified in the LSG Exam.against 1/3rd quota vacancied

- for the yar 1997 and promoted to the Cadre of LSG in &k

the s"ale of &.h26¥15-560~53-20-6#0 WeCo f.12~1 -1962

- regular basgis. The result of said exam,has been shown

as follows under PMi Assam Circle,Shillong memo

 No-Staff/17/8/76 dtd. 30-10-81(shown in the Xndex

at S]..NO. 3)0
1o Shri Bijanendu Chakraborty - RMS 181 Dn.

2, " IMpnik Lal Sarkar «d0=
3¢ " Senti Rn,Dhar, «(d0=

ke " Pijush Kanti Ac hargee - =do- ,
e " Biplab Kum,r Roy 'RMS +GH'Dn.,
2. As per representation of Sri Acharjee,his position
in the zbove G.L.(HSG-II,SA)shown at 1.0 is not

correct and the same has been subsequently rectified by = -

C.O.Guw@hcti at Sl.9 and the same of Shri Biplab Kr

_ Bby whlch was shown at 6 has been corrected and shown

agalnst S1.10 and decision of CO Guwahati has been
Contdes s ¥/2



L/Or

[

-2

corrunicated under letter No.Staff/1$-1/93 corr
GL dtd. 19-8-96 (Copy enclosed) and the official
has been inforrmed accordingly under this office
letter‘ﬂo. B/26/1/91 dtd.21-8-96 (Shown in the
Index at 81.25.

3¢ The main point is to be noted/ as demanded by
Sri Acharjee is that according to him this is an
qualifying exam.S0 Xk& his position in LSG Cadre
though 1/3rd quota exam.out of the five,successful

candidates as above should be as follows :-

1) 6n the basis of the date of joining in LSG Cagre

Or
ii) On the basis of date of entry in the Deptt.in

11i) By counting his previous Offg.sergice in LSG
Cadre, ‘

But the Co Guwahati in his letter No.Staff/19-1/93
- Corr, GL atd 19-§-96 intimated that the respective
positions of the officisls in the Shillong letter
No, 8taff/17/8/76 datd.30/10/81(shown in the index
Sl.4)have to be meintained irrespective of their dates
of joining in LSG Cadre. .

The Para-wise written staterents of the respondents

are as follows :-~

1. Thet with regard to the staterent mede in Para-1

of the OA,the respondent(s) beg ti stat that Shri P.K.
Acherjee,applicant was declarediquaiifiedAin LsSG Ekém,
against 1/3rd quote of the vacancies for the year 197
vidé erstwhile PMi,NE Circle,Shillong memo No.Staff/17/
&/176 dtd 30/10/1981 .cited as Annexure A/1 by the.
applicait in this O.A. °°nseﬂ§?“f%¥'§he applicgatWJOiggq‘
. in the Lower Section Grade (in short LSG) in the scale
- contd. B/ 3
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of pay Of R .i25-15-560sEB-20-640 on 12.1.1$82 on
regular basis vide his service Book particulars |
(Annexure - I) annexed and also his position shown in
Divisional Gradmtion List (in short GL.) FPart-V immExexs

((Annexu;gm-l;})._ihus, the contention of the applicant
tk}at‘his date of join:i:ng in the L.5sGe cadre was

| ’6-1;_'1_7’81_:i,gr},ot_“bage@p_n I_‘ﬁct. In fact,the ap_plicant

_was glven adhoe prométion for 16 days from 6-11-g1
t0.21.11.81 against leave vegancy vide SRM,RMS1S:Division,
Silcher memo.No, Be7/LSG/IX dt.06.01,82,(Annexuré -1I)
which was'gt?aightway_;e#minatedmon 22,11+1981 and the

- applicgnt worked'_fir_; .r;qn LSG cadre from 2‘2.11-,1981 till
his joigingwon regu]:_er basis in LSG cadre w.e,r.12.1._._,82.
~Thus the plea of the applicant is not correct and thus
not acceptable and the OA has no merit in the eyes of
law.
2, That with regard to the statement made in Para-2

| ,vor:the O_QA. the Respondent(s) beg to offer no comment

These are matter of records.

3+« That with regard to the stateméz_lt mede in Parae3
of the O.A; the Respoi;dent(,,s) beg tp offer no comment,
These are matter of records. A | '
4o That with regard to the staterent made in Para-i .t
of the O;A;,the Respondent(s)beg to offer No comment,
These are matter of records. . ‘
5« That with regard to the statement made in Para-i.2
of the O.A;,_the respondent(s beg to offer no comment
to the extent that the applicant wes declared gualified
~ in the L.&.G. examination against 1/3rd quota of the
| vecancles of the year 1979.But the respon&ent(s)maintain
that the marks he secured and graded his position at
SsLeNolky out of 5 successful candidates in the result

shee t(Annexures«4/1 of the O.A.) in terms of provisions
contde . P/l
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leicd down in Rule-jZ(E)(a)(ii)of P.&.T Man Vol.IV
(Annexure-AA) which was not challenged at any level.
The Respondent(s) further state that date of commence-
ment of BCR/HSG-II promition has been introduced in the
Departrent of posts since 1.10.1991 and thus the
applicant along-with others found otherwise eligible
promotion in the HSG-II/BCR cadre,he was given.due
promotion since 1.10.1991 keeping inter-se-seniokity
of all those § qualified officials in LSG examination
against 1/3rd quote in terms of provisions given in item
No~3 of’ntels letter No.22-5/95/PE~1 dt.8+2.96 annexed
in the O;A. es annexure - A/9.Thus question of granting
date of joining as on 6-11-81 in the LSG cadre does ®&

npt arise and tl;erefore not applicable.

6. That with regards to the statement made in Pera-
graphs-i .3 of the O.A. the Respondent(s)beg to state k
that the applicant was ordered to officlate temporarily
and purely on adhoc basis w.e.f.6.11.81 vide SRY,
Silchar mer:b No.Bw7/LSG/IX dt.6.1.82 for 16 days.ihus
the plea of the epplicant that he joined in LSG cadre
on regular basis on 6.11.81 is not acceptable.Further,
the candidates shown in Gradation List Pert-1 Marked
as annexure - A/3 cited in this paragraph,has no
relevengy with ghe case of the applicant.Because,the
candidates whosn in annexure~4/3 of the Q;A.a.re_be& “
longing tothe cadre of Asstt.Superintendent RMS,diffel-
ent channel of gm promotion/differeng cadre,de~liked
with the applicantsts service career and hence ples

of the applicent are not acceptable.

ContdO *e .P/S
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7. That,with regards to the staterent made in

paragrea phs-4 L, of the O A.the respondent(s) bey to
state thet the epplicant was allowed to officiate
temporarily and'purely on adhog basis in all the paxried
‘broken period against leave vacancies‘and not on
-reguler basise It is also not borrect that the applicant
was. continuously worked in L.S.G.cadre from 22. 11.81
that the claimed in this paragraph. As per ‘Sryice Book
(extract at Annezure-I)and other related records,the
applicant worked in SA cadre after his reversion from
LSG cadre fronm 22.11.81.Thus,p1ea of the applicant

mentioned in this paragraph are not acceptable.

8. ~That with reggards to the staterent made in parae-
arnphpu 5 of the O.A. the respondent(s) beg to maintain
the seme Opinion whit has been stated in reply to para-
graph«k.2 of O. A.above. Hence, the contention of the
applicant is denied.

9 Thct with regard to the statement mede in para-
 greph-l.6 of the 0.A., the respondent(s) beg to state -
that the applicantts position in the L.S.G. cadre had
already been decided by the competent authotity at highest
level giving his position at L out of 5 based on his
total marks\he,secured and graded him accordingly vide
result declared in memo No=Staff/17/8/176 dtd.30.10.81
(Annéxure-VI).Thus,his seniority in the L.S;G.cadre'will
be based on the date Of his actugl joining in the L.S.G.
cedre on regular basis i.e. on12.1.82 as per G.L.and "
other allied related service records of the applicant

in terms of Govt.ofl Indla and Depertrent of Fersonnel and
Training O.M.0.20011/5/90-Estt{D) dy.4.11.92(Anexure-IN)
read with further provisions leid down in o.M.No-,2201m/' "
7/ 86-Bstt(D) dgd.3.7.1986 (Annexure -~V) cited by the
applicentk in peragraphsh. 78410 of the 0.A4..Further,
the“Hespondent(s) state that the applicant has already
attested/kks pmEkk re-attested his position in Gradation
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List corrected up to 1+7.83.But no objection wes received
within 1(one)year in terms of provisions lgid down in
Rule -32(D)of PgT Rhn,VOl.IV_(AnnexureeAA).The position
wes informed to all concerned (Ammexure~VIII),
(Annexure-IX) &(AnnexureVTX),Thus,contentibn_of giving
service seniority from 6.11.81 in L.S.G. cadre to the

applicant igs not acceptable and thus denied.

- 10. That with regards tp the staterment made in paragraph
#he7 Of the 0.A. the Respondent(s) beg to state that ¢he

applicent was-allowed to officiate in the L.S.Gs cadre

w.e.f._6.1].81 on a,c_ihqc basis vide W_SRM:S Memo

, NO,B-Z/LSG/IX'dtd 6+1.82(Annexure~II) and not on regular

basis.Further, the Respondont(s)NPlntaln that guidelines
laidr down in both the 0.M dtd..11.92 and 347.86 are

@pplicable only when promotion has been given in 2 cadre

. 0N reguler basis and hot on acdhoe besis.ance pleas of

the appilcent stated 1n thls parafr ph are denlad.

. 1+ That w1th regard td the staterent made in peragraph

“le 8 of ‘the O.A. the Regspondent(s) beg to state that =z
vtual;dqte of jeining of Shri B, Chekraborty in the L.S.G
cadre was 30.01. 1982.But 1nadvartent1y,it wa.s typyd/shown

- 28:30.7.1982.Corrected G,L. up to 1.2.2001 has singe

been relsased by_the,ﬁespandent(s).departnent.Thus,the

:_epntention of the applicant that he Joined in L.S.G;cadre
.wuon‘6.11¢81»is:not”agceptable_and thus denied.l o

12, - That with regarq to the statement. made in paragrapn
 ,'~# 9 of the O.A.the Respondents beg to state that in the
fnrQ?Q;F_Sheet;qt;3Q 10.811An9exuyerﬁ/1 of the 054.),it

: hasAbeen;cate@orically siéted in pera-2 that the applicant

and ail Other 4. vandideted will be en block Juniom to the

, OfflClalS premoted on 21.11.80. Thus,date of Joinlna of

Shrl R.Bhatt yheraee,301ned on regular bagis in LSG cadre
hig saniarity was not denied.Thugplea of the applleant

are not acceptable and thus denied .
contd. 0.0P/7° A
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13+ That with regard to the statement mede in parasy .10
of the G;AQ the_Respondent(s) beg to state xthat since
the applicant joined on 6.11.81 on adhoc basis and

not on regular basis,the provisions laid down in the
O.M,dtd.3=7~86 (Annexure-V) is not applicable in his

case as descussed in reply to paragraph-i..6 of the

O.A..Thus,contention of the applicant isnot acceptable

and thus denied.

1uQ That with regard to the statement made in parasi.12
of the O.A; the Respondent(s) beg to state that in

view of the fact stated in reply to paragraph-1 to

ke11 of the O;A; above, the contention of the applicant is
misc onnelved of fact and also ill conceived of law and
thus!this_O.A.,ls not based on fact and thus not accepte
able.The contents of the application has no merit.It is
liable to be dksmissed. " .

15. That with regards to the statement made in para-i.11
of theNO,A;‘theﬂgequngentgsn beg to state that contents
of this paragrapp has no relevancy with the applicantss
case.Hence these are denied.

16+  -That with regards to the statenent made in parad+ 13

of the,O,A,the Rsspondent(s) beg to 3t maintain the

A:‘same oplnlon what has been stated in reply to paragraph

be12 of the O.A.As such, the Regpondent(s) state that
the O A. ‘has no merlt in the eyes of law.It is liable to

. be disnmisged. '
-@_17.¥'That with retards to the statement made in paras5,

,5 1‘5 2,5.3 and paragraph 5.4 of the G.A. ‘the Respondeht

. beg to state that the a;plicant was given adhoc promotion

for 16 days in LSG cadre against leave vacancy and that .

- the adhog arranzmnnt was straightway terminated oq 22.1%

22¢1e 81.As such,proviSIOn of the 0. }Ldt.u 11. 92 1ted

. in_p¢ragraph<5.q_was applicable to the appl;cgn@_f;om

the date of hisg regular absorption/promotion i.e,on

con tdoP/ 8
T S
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' '12.1 82 in ‘the L.S.G. cadre based on G.L.of2000 and
»serv1c@ book partlwulars of the applicant dbscussed
' -above, in this wrltten;stgtement,As such, the applicant

‘has no ground to apprdach the Hontble CAT for any

re;;ef.

.18+ . That'with- regard to the.statement Jnade in. para—S 5.

of the Q.A. “the Respondent(s) beg to state thet the

Respondent(s) depertment alrea ady. decided the seniority ,

.of the appllcﬁnt &t the . tlme of 6eularatlon of the result

of the L.S.G. ex1min(tlon against 1/3rd quota pla acing

L th@ appllcant at serlal u out of 5 qualifieq candidates
H,qvueo mero Ko, Staff/17/8/176 dt.30.10. 81(Annexure~4/1)

Of the O.A. Tead with further provigions laid down 1n

dtem-3 of the D. G. Fosts,liew Delhi Btter NO=22-5/9 5

.PE—L,qt,A8.2“96(Annexqrefa/bvpf the-G.A.).Sinc@ the

~;appiiaant Joined and worked in the LQS;G} cedre only
,v;“on 2¢hoc ba 313 temporarlly fori6 da ays agoinst leave
nlpvacancy -and since that adhoe arrangement was termlnated
:‘.on;22,11$81_the_question of granting seniority to ghe

. appllhant in the L.S.G. cadre w.e.f. 8.11.81 does not mxx

an;ge,gndntherefqre,pleas of theepplicant are not

: ceeptable.

» .19 : Ihat wlth XkE ptziEmmxi regarﬁs to the stetement
4made in pmr@grﬂph 5 6 of the Q. A. the Respondent(s)

beswtahatate}thgt the Respondent(s) followed the .
ralgvgntAruleswwhile.fixedvthe seniority of the applicant

@8 'stated in reply to paragraphe5.5 or the 0.A.
-(Annexure-VII) Therefore,the 0.4. has no mekt merit

LR ——

@nd it is liable to be dismissed.

‘20 That with Tegard to the statement made in pera-6
~of the O.A. the Respondent(s) beg tom state that the

applicent did not prefer any appeal/representation to
the Director Generzl,Department of Posts,New Delhi who

is also ex-officio Cheirman Of the Department of Posts

COntd...,zyg
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in the Ministry of Communications representing the
Union of India though he(applicant) made the Union
of Indiz as Respondent No-1 in this O.A.Thus contention
of the applicant thet he exhansted all remendies is not

acceptable.

21s That with regards to the statement made in the _
paragraph « 7 qf‘theHO;A;'the Respondent(s) beg to offer
no comment. These are matter of records.
22. That with tegard to the statements made in para-
graph - 8 to Be3 under caption"Relieef Seught for" of
the O;A; the Respondent(s) beg to state that in

view of the fact and circumstonces put before khis
‘Honible Tribunal through this written statement in
reply to paragraphs 1 to 7 ofthe OA, the applicant

hes no velid ground to approach the Honible Tribunal
for eny relief and thus the O.A. should be dismissed

- at the admission stage.

23. That with regards to the statement made in
.paragraph - 9 of the QQA. the Respondent(s) mainteain
that the 0.4. has. no mefit in the eyes of law in

view of the statement made in reply to peragraphs

.2 to 8.3 of the O.As. The applicant is not entitled to

get any interim relief and the 0O.A. should be dismissed.

2. :That with regards to the staterents made in
. paragraph « 10 to.12 of the U.A. the Respondent(s)

beg to offer no cornent., Thewe are matter of records.

VERIFICATIOU N eannnne
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VERIFICATION
I Shri DPWIPENPAA NATH SrAma .
. being euthorised do hereby berify and
declare that the statements nade in this written
statement are true to ny knowledge,information'and

believe and I hawke not suppdessed any material fact,

And T sign this % verifieation on this th

day of Decerbert2001 at Guwahati.

=

Declarant.

T e Moo
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328] APPOINTMENTS AND PROMOTIONS—GENER, . -ULES [Chap. I
3

D m——
he belongs should be fixed according to the “date of his perma-
nent appointment to that cadre, When this date hap
be the same in the casc of

pens 1o
two or more officials, seniority should
determined according to the followin

g principles:—
(@) In cadres to which recruitment is made through an exa-
mination,

(/) If the examination is competitive, seniority should
be fixed according to the order of merit in the exa-
mination. Where recruitment is made parily from
departmental candidates and partly from outsiders,

the former

should always rank senior to the latier,
M) If the examination ;

$ qualifying, seniority should
be fixed according to the position of the ofticial
on the waiting list,

(6) 1In cadres 10 which recruitment js made by promotion,

(/) If it is on the basis of pure selectior

fixed according to the order 0

(@) 1f it is on the basjs of se

tion of the unfit, senior

ing to the position of
which promoted,

1 seniority should
{ preference; and
niority subject to the rejec-
ty should be fixed accord.
the official in the cadre {rom
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(it p.g]‘{x' ‘_xfomm_xmm AND PROMOTIONS—GENERAL RULES [32B-32¢

Y ’5"‘”‘ .

j.o'f the y.ear»in which the Circle Gradation List is re-
Wéd to-be published, a copy of the Circle Gradation List cor-

®récied upto the Ist July of that year in so far as the staff under
fehis ‘control are concerned to enable the latter to compile that

ist:

rrade
nost-
cach

2-C. All gradation lists should be maintained in form .
. 44, - In each gradation list the names of the officials |
each class should be entered separately, and in strict order of
niority, one or more pages being left blank after each class.

i
' ich Jist should be kept corrected up-to-date.

Jrin-
Mail The list may be maintained in print or in manuscript at the
‘Wi discretion of the authority required to maintain it.
JRSEA
DT, Note:—When there are two or more officials of the same name in a

1 particular cadre, they should be distinguished by serial numbers placed
‘ 7}; agaiost their namys, these numbers being quoted whenever the names are
Ko tecorded, :

ot :

: {1’;:"‘32-8.:‘ Heads of offices will arrange to have all gradation
ists received by them circulated among the staff.in their offices

-,

6]
Ji¥iconcerned as soon as received, so as to enable the latter to sec

B/ at once how they stand in the list. If there be any mistake in

ch ,g{: gradation list, the official or officials affected should point them
pusout to the authority concerned for rectification within_one year

3: f the datc of issue of the gradation list, or else his petition will

it 1"be treated as time-barred. If after the issucof a gradation list the
seniority of anofficial is altered to his disadvantage, the authority

- ordering the alteration will communicate the fact to time. No app-
- cal against such alternative will lie to a higher authority unless it is
¥ submitted within the usual time-limit of six months from the date
is of communication of the order appealed against. No such intima-
in - tion of alteration of seniority will, however, be issued in the
- B cases in which the seniority is altzred in pursuance of a general
n order of the Director-General regulating'the fixation of seniority
n K& ofoflicials, e.g., when an official fails to pass the efficiency bur
- on the due date, or cannot be confirmed in his appointment on
J
1

8
2
0
0

the due date, owing to incfficiency etc.
Seitiority

X \/SZ-E. Subjcct to any special rules prescribed for any parti-
cular service, the seniority of an official in the cadre to which

)

A

I
[

v
-

e

L



[l

e

ARSI

i
b

weg

wl.v
B BA TN ey

e

=

’

Wy

v
o1y




Sitantnen
Jarik Lal
?1jush Kanti
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s rty
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Achar jon

aanti Kanjan vhar.
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E:’; Order effective from 4th November, 1992

{ [ Government of India, Department of Pe'rsonnel and Training, Offjce

Memorandum No, 20011/5/90-Estt, (D), dated the 4th November, 1992 ]

- Seniority to be determined by the order of merit Indicated at the
time of initja] appointment.— The seniority of Government servants s de-

* temgined in accordance with the genera] principles of seniority contained in _

« MHA, OM. No. 9/1 1/55-RPS, dated the 22nd December, 1959 (See Section

i ). One of the basic principles enunciated in the said OM js that, seniority

" follows confirmation and consequently permanent officers in cach grade shall
rank senior to those who are officiating in that grade,

2. This p

© cases in the past; the last importan; Jjudgment being the one delivered by the
Supreme Court on 2-5-1990, in the case of Class II Direct Recruits Engineer.
ing Officers’ Association v, State of Maharashtra, In Para. 47 (A) of the said
Judgment; the Supreme Court has held that once an incumbent is appointed to
3 post according to rule, his seniority has 1o be counted from the date of his
2ppointrient and not according to the date of hjg confirmation,

\

3. The general principle of seniority mentioned above has been examined
in the light of the Judicial pronouncement referred to above and it has been de-
Cided that seniority may be delinked from confirmation as per the directive of
the Supreme Coust in Para. 47 (A) of jts Judgment, dated 2-5-1990. Accord-
ingly, in modification of the General p inciple 3, proviso to General Principle
4 and proviso to General Principle § (1) contained in Q.M. No. 9/11/55-RpS,
?ﬂted the 22nd December, 1959 and Para. 2.3 of OM, dated the 3rd July,

986, it has been decided that seniority of a person regularly appointed to 3
+POst according to rule wou be determined t by the order of merit indicated at
€ time of initial appointment and not according to the date of confirmation,

4. These orders shall take effect from the date of issue of this Office
Memorandum Seniority already detcnnmc_:d according to the cxist{ng pringi-

Cases seniority has already been challenged or is in dispute and it wi]] con-
Unue to pe determined on the basjs of the principles already existing prior to
€ date of issue of these orders.
o
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566 SWAMY'S — ESTABLISHMENT AND ADMINISTRATION

Consolidated Orders on Seniority

Government of India, Department of Personnel and Training,
Office Memorandum No. 22011/7/86-Estt. (D), dated the 3rd J uly, 1986

Instructions issued from time to time laying down the principles for de-
termining seniority of persons appointed to services and posts under the Cen.
tral Government have been consolidated in this Office Memorandum. The

original communications consolidated here are reproduced (items I to VII) at
the end of this OM.

Seniority of Direct Recruits and Promotees e
2.1 The relative seniority of all direct recruits is detcrmined by the order

of merit in which they are selected for such appointment on the recommenda.

tions of the UPSC or other selecting authority, persons appointed as a result of - ‘

an carlier sclection being senior to those appointed as a result of a subsequent
sclection, ' :

i
$
2.2 Where promotions are made on the basis of selection by a DPC, the 1
seniority of such promotecs shall be in-the order in which they are recom- é
mended for such promotion by the Committee. Where promotions arc made .
on the basis of seniority, subject to the rejection of the unfit, the seniority of 3
persons considered fit for promotion at the same time shall be the same as the |
relative seniority in the lower grade from which they arc promoted. Where, ¥,
however, a person is considered unfit for promotion and is superseded by a B
juniot, such persons shall not, if he is subsequently found suitable and pro- il
moted, take seniority in the higher grade over the junior persons who had 348
superseded him, 4y

' “‘Provided that if a candidate belonging to the Scheduled Caste or the B
Scheduled Tribe is promoted to an immediate higher post/grade against a re: -;3§
served vacancy earlier than his senior General/OBC candidate who s pro- 1}
moted later to the said immediate higher post/grade, the General/OBC ~3#
candidate will regain his seniority over such earlier promoted candidate of the $18
Scheduled Caste and the Scheduled Tribe in the immediate higher post‘{ 1 3
g-rade"’l R ‘_1; ;

f

2.3 Where persons recruited or promoted initially on a temporary basi

are confirmed subsequently in an order different from the order of merit indis
cated at the time of their appointment, seniority 2[ would be determined by 'ﬁ“‘ i
order of merit indicated at the time of initial appointment and not according to 3}l

3

the date of confirmation ). -

1. Added vide G.1, Dept. of Per. & Trg., O.M. No. 2001 1/1/96-Estt. (D), dated the 3'_ S
January, 1997 and takes effect from 30th January, 1997. <

2. Modified vide G.1., Dept. of Per. & Trg., O.M. No. 20011/5/90-Estt. (D), dated the 4th g
November, 1992. . A

1o
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2411 The relative seniority of direct recruits and of promotees shall be
determined according to the rotation of vacancies between direct recruits and
promotces which shall be based on the quota of vacancies reserved for direct
recruitment and promotion respectively in the Recruitment Rules. '

24.2 If adequate number of direct recruits do not become available in
any particular year, rotation of quptas for the purpose of determining seniority
would take place only to the extent of the available direct recruits and the pro-
motees.

In other words, to the extent direct recruits are not available, the pro-
motees will be bunched together at the bottom of the seniority list below the
last position up to which it is possible to determine seniority, on the basis of
rotation of quotas with reference to the actual number of direct recruits who
become available, The unfilled direct recruitment quota vacancies would,

. however, be carried forward and added to the corresponding direct recruit-

ment vacancics of the next year (and to subscquent years where necessary) for
taking action for direct recruitment for the total number according to the usual
practice. Thercafier in that year while seniority will be determined between
direct recruits and promotees, to the extent of the number of vacancics for di-
rect recruits and promotees as determined according to the quota for that year,
the additional direct recruits selected against the carried forward vacancics of .
the previous year would be placed en bloc below the last promotce (or direct
recruit as the case may be), in the seniority list based on the rotation of vacan-
cies for that year. The same principle holds good for detcrmining seniority in
the event of carry forward, if any, of direct recruitment or promotion quota
vacancics (as the case may be) in the subsequent year,

Ilustration.— Where the Recruitment Rules provide 50% of the vacan-
cics of a grade to be filled by promotion and the remaining 50% by direct re-
cruitment, and assuming there arc ten vacancics in the grade arising in cach of
the years 1986 and 1987 and that two vacancies intended for direct recruit-
ment remain unfilled during 1986 and they could be filled during 1987, the
seniority position of the promotees and direct recruits of these two years wil
be as under—

1986 1987

1.P1 9. Pl
2.D] 10. D}
3.p2 11.P2
4.D2 12.D2
5.P3 13.P3
<. 6.D3 14.D3
7. P4 15.P4
; 8. PS 16. D4
i7.PS

\ 18.D5 o

19. D6 '

20. D7

v d
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268 SWAMY'S — ESTABLISHMENT AND ADMINISTRATION

v :

243 In otder to help the appointing authorities in determining the num-
ber of vacancies to be filled during a year under each of the methods of re-
Cruitment prescribed, a Vacancy Register giving a running account of the
vacancies arising and being filled from year to year may be maintained in the
pro forma enclosed. . ‘

2.4.4 With a view to curf)ing any tendency of under-reporting/suppress-
ing the vacancies to be notified to the concerned authofities for direct recnuit-
ment, it is clarified that promotees will be treated as regular only to the extent
to which direct recruitment vacancies are reported to the recruiting aythorities
on the basis of the quotas prescribed in the relevant Recruitment Rules. Ex-
gess promotees, if any, exceeding the share falling to the promotion quota
based on the corresponding figure, notified for direct recruitment would be
treated only as ad hoc promotees.

'Seniority of Absorbees

3.1 The relative seniority of persons appointed by absorption to a Central
scrvice from the Subordinate Offices of the Central Government or other
departments of the Central or a State Government shall be determined in ac-
cordance with the order of their selection for such absorption.

3.2 Where such absorbees are effected against specific quotas prescribed
in the Recruitment Rules, the relative seniority of such absorbees vis-g-vis
direct recruits or promotees shall be determined according to the rotation of
vacancies which shall be based on the quotas rescrved for absorption, direct
recruitment and promotion respectively in the Recruitment Rules. Where the
vacancies in any quota or quotas are carried forward, the principles stated in
Para. 2.4.2 will apply, mutatis mutandis in determining inter se seniority of
the appointees.

3.3 Where a person is appointed by absorption in accordance with the
provisions in the Recruitment Rules providing for such absorption in the event
of non-availability of suitable candidate by direct recruitment or promotion,
such absorbee shall be grouped with direct recruits or promotees, as the case
may be. He shall be ranked below all direct recruits or promotees, as the case

may be, selected on the same occasion.

3.4.1 In the case of a person who is initially taken on deputation and ab-
sorbed later (i.c., where the relevant Recruitment Rules provide for **deputa-
tion/absorption’’), his seniority in the grade in which he is absorbed will
normally be counted from the date of absorption. If he has, however, been
holding already (on the date of absorption) the same or equivalent grade on
regular basis in his parent department, such regular service in the grade shall
also be taken into account in fixing his seniority, subject to the condition that
he will be given seniority from—

1. The terms ““transfer on deputation”” and *‘transfer’’ have been changed as “*deputation”’
and “‘absorption"” respectively, vide Para. (v) of O.M. No. AB-14017/2/97-Esit (RR), dated the
25th May, 1998.
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y 2\
— the date he has been holding the post on deputation, -
' (or)

—the date from which he has been appointed on a regular basis to
the same or equivalent grade in his parent department,

" whichever is later.

3.4.2 The fixation of seniority of an absorbee in accordance with the
above principle will not, however, affect any regular promotions to the next
higher grade made prior to the date of such absorption. In other words, it will
he operative only in filling up of vacancies in higher grade taking place after
such absorption,

. 3.5 In cases in which absorbees are not strictly in public interest, the
transferred officers will be placed below all officers appointed regularly to the
grade on the date of absorption, :

Seniority in Special Types of Cases

4.1 In the case of such ex-TB or ex-Pleurisy, ex-Leprosy patients, as have
been declared non-infective and medically fit for Govemment service, on re-
employment in the same posts from which they were discharged, the actual
previous service rendered by them should be counted for seniority. The senio-
rity of such persons re-employed in other posts will be fixed in consultation
with the Department of Personne! and Training.

4.2.1 An order imposing the penalty of reduction to a lower service,
grade or post or to a lower time-scale should invariable specify—

(7) the period of reduction, unless the clear intention is that the reduc-
tion should be permanent or for an indefinite period;

(i) whether on such re-promotion, the Government servant will regain
his original seniority in the higher service, grade or post or higher
time-scale which had been assigned to him prior to the imposition
of the penalty.

4.2.2 In cases where the reduction is for a specified period and is not to
operate to postpone future increments, the seniority of the Government ser-
vant may, unless the terms of the order of punishment, provide otherwise, be
fixed in the higher service, grade or post or the higher time-scale at what it
would have been but for his reduction.

4.2.3 Where the reduction is for a specified period and is to operate to
postpone future increments, the seniority of the Government servant on re-
promotion may, unless the terms of the order of punishment provide other-
wise, be fixed by giving credit for the period of service rendered by him in the
higher service, grade or post or higher time-scale.

4.3.1 The surplus employees are not entitled for benefit of the past ser-
vice rendered in the previous organization for the purpose of their seniority in
the new organization. Such employees are to be treated as fresh entrants in the
matter of their seniority, promotions, etc.
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T 432 When two or more surplus employees of a particular grade in an
office are selected on different dates for absorption in a grade in another
office, their inter se seniority in the latter office will be same as in their pre-
vious office provided that— e

s

() no direct recruit has been selected for appointment to that grade in
between these dates; and :

(i7) if therc are no fixed quotas for direct recruitment and promotion to
the grade in question in the new office and no promotee has been
approved for appointment to that grade in between these dates,

4.3.3 When two or more surplus employees of a particular grade in an
office are simultaneously selected for redeployment in another office in a
grade, their inter se seniority in the particular grade, on redeployment in the
latter office, would be the same as it was in their previous office.

4.3.4 The above orders would not be applicable in respect of personnel
who are appointed on the recommendations of the UPSC to posts/services, re- .
cruitment to which is made through the Commission. Seniority of surplus
officers appointed on the recommendations of the Commission will be de-
cided on merits in consultation with the Commission,

Past Service does not ¢ount for senfority in respect of redeployed
Surplus Staff.— As per provisions of Rule 9 of Re-deployment of Surplus
Staff and consolidated orders on seniority issued in Para. 4.3.1 to 4.3.4 of
O.M. No. 22011/7/88-Estt, (D), dated the 3rd July, 1986, the re-deployed sur-
plus employees are not entitled for benefit of past service rendered in the pre-
vious organization for the purpose of their seniority in the new organization,
Such employees are to be treated as fresh entrants in the matters of their
scniority, promotions, etc.

Many applications have been filed in the Central Administrative Tribunal
claiming the benefit of pre-redeployment service for determining seniority in
the new cadre on the ground that the redeployment is treated as transfer in

- public interest.

The issue raised was the subject-matter of the case and came to be finally
decided by the Supreme Court. The Hon'ble Supreme Court has categorically
held that such service does not count for determining seniority of the rede-
ployed official in the recipient organization.

[G.L, Dept. of Per. & Trg., O.M. No. 15/2/88-CS 111, dated the 15th June, 1992. ]

1. In spite of the aforesaid instructions, some ex-surplus employees of
Rehabilitation and Reclamation Organization redeployed in All India Radio
filed O.A. Nos. 160 of 1993 B. Gopal Rao v. Union of India and Others; No.
161 of 1993 P.L. Rao v. Union of India and others and No. 163 of 1993 K.
Savitri v. Union of India and others, before CAT, Cuttack Bench, seeking re-
lief for consideration of the past services rendered in earlier department before
redeployment for the purpose of scniority and promotion in the recipient
office. The Hon'ble Tribunal in its orders, dated 27-5-1994 held that the past

4
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services rendered in the parent organization would count for the purpose of

sentority and promotion. Since the Review Apphca}lgns were dismissed by

Hon'ble Supreme Court of India against the Orders of the CAT, Cuttack
Bench. The Hon’ble Apex Court in its order, dated 4-3-1998 has set aside the
impugned order of the CAT, Cuttack Bench and dismissed those OAs and
held as under:
*“... The service conditions of the redeployed employees under the Rules
being governed by the provisions in the Rule as well as the instructions
issued from the Government of India from time to time and in view of
the clear unambiguous language in Para. 11.1 of the instructions referred
to above the conclusion is irresistible that the past services of the
redeployed staff cannot be counted for seniority in "the new
organization, The Tribunal, therefore, committed serious error in
directing that the past services would be counted for the seniority of the
employees in the All India Radio."’

2. Various Ministries/Departments/Administrative Offices wherever sur-
plus staff has been redeployed through the Central (Surplus Staff) Cell of this
Department and Group ‘D’ Surplus Staff Cell of DGE & T may please refer
to and rely upon the aforesaid judgment, dated 4-3-1998 of the Supreme Court
of India in countering such claims of seniority/promotions, whenever made by
the redeployed surplus officials cither through representations or through ap-
plications filed on which may be filed in CATs/Courts. A copy of the judg-
ment is enclosed herewith for guidance. [ Not Printed.

3. All Ministries/Departments are also requested to circulate the afore-
said judgment to all Attached and Subordinate Offices under their control,

( G.1., Dept. of Per. & Trg., O.M. No. 15/3/98-CS. I11, dated the 2nd December, 1998. )
[ Pro forma referred to in Para. 2.4.3 of Consolidated Orders ]

VACANCY REGISTER
1986 1987 1988, Etc.
1. Total number of vacancies arising during the
year .
2. BY DIRECT RECRUITMENT
(?) No. of vacancies to be filled—
(a) Vacancies of the year (as per
quota prescribed) ..,
(b) Vacancies of the previous year(s)
brough: forward .
(c) Total
(i) No. of vacar. ies actually filled

(i) No. of vacancies carried forward I
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~ 3. BY PROMOTION

(8:No. of vacancies to be filled— .
w47 (@) Vacancies of the year (as per . - R )P‘
-‘]j"’_--r-j-:-‘guotaprcscﬁbed) e e .
‘previous year(s) <
.- broughtforward - -, .77 o
. () Total .. """ SO
(if) No. of vacancies actually filled
(#ii1) No. of vacancies carried forward \
: NOTE‘ l— The mcthods of fécrﬁitmcﬁt m::nti'oncd above are only illus-
trative; those prescribed in the relevant Recruitment Rules will be reflected in
this Register. '

NOTE 2.~ In the cadres in ‘which the yearly vacancies are sufficient in
number to be amendable for division as per the prescribed quotas, it is consid-

ered that maintenance of this Register alone will be adequate. In smaller cad- . |

res, however, where the number of vacancies arising is somewhat occasional
and one:or two in a year, the appointing authorities may have to maintain the
recruitment roster, as at present, to be clear about the method under which a
particular vacancy has to be filled. :

L. General Principles for dctérminatlon of Seniority in the Central
Services

ANN_EXURE TO GOVERNMENT OF INDIA, MINISTRY OF HOME AFFAIRS,
O.M. No. 9-11/55, RPS, DATED THE 22ND DECEMBER, 1959

1. (i) These principles shall apply to the determination of seniority in
Central Civil Services and Civil Posts except such services and posts for
which separate principles have already been issued or may be issued hereafier
by Government. :

Ministries or Departments which have made separate rules or issued in-
structions on the basis of instructions contained in the Ministry of Home Af-
fairs, O.M. No. 30/44/48-Appts., dated the 22nd June, 1949, are requested to
consider modification of those rules or instructions on the basis of these gen-
eral principles. However, whenever it is considered necessary to follow prin-
ciples different from those laid down in this Memorandum, a specific
reference would be made to the Ministry of Home Affairs who will consult
the UPSC. As regards individual cases the Ministry of Home Affairs will de-
cide the cases on which the advice of the Commission should be obtained.

(1) Notwithstanding anything contained in these general principles, the
seniority of persons ‘belonging to the following - categories will, on their
appointment to a Central Civil Services or a Civil Post, continue to be deter-
mined by the instructions noted against each category:—

6
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(a) Ex-Govcmment servants pena- M.H.A, OM. No. 6/4/52-S &

- lizefor their patriotic activities. .- NG, dated the 29th May, 1957.
(b) Central | Government employees *O.M. No. 37/1/52-DGS dated -

discharged on account of affliction ~ the 20th July, 1954, as amend-
.with TB, Pleurisy or Leprosy. -~ ed by O.M. No 13/1/56-RPS

dated the 8th  May, " 1956. .
(Subsequently extended to ‘ex- -

Pleurisy/Leprosy patients vide
O.M. No. 13/4/56-RPS, dated
the 29th September, 1956 and
O.M. No. 13/4/57-RPS, dated
the 14th July, 1958). '

2. Subject to the provisions of Para. 3 below, persons appoinied in a sub-
stantive or officiating capacity to a grade prior to the issue of these gencral
principles shall retain the relative seniority already assigned to them or such
seniority as may hereafter be assigned to them under the existing orders appli-

. cable to their cases and shall en bloc be senior to all others in that grade.

EXPLANATION.— For the purpose of these principlc§~

(a) persons who are confirmed retrospectively with effect from a date
carlicr than the issuc of these gencral principles; and

(b) persons appointed on probation to a permanent post substantwcly
vacant in a grade prior to the issuc of lhcse general principles,

 shall be considered to be permancent officers of the grade.

3, Subject to the provisions of Para. 4 below 1 and subject to the condi-

tion that scniority of persons would be determined by the order indicated at
the time of initial appointment and not according to the date of confirmation ],
permanent officers of each grade shall be ranked senior to persons who
are officiating in that grade.

4. Direct Recruits.— Notwithstanding the provisions of Para. 3 above,

the relative seniority of all direct recruits shall be determined by the order of -
. merit in which they are selected for such appointment, on the recommenda-

tions of the UPSC or other selecting authority, persons appointed as a result of
an earlier selection being senior to those appointed as a result of a subsequent
selection: '

- Provided that where persons recruited initially on temporary basis are
confirmed subsequently in an order different from the order of merit indicated
at the time of their appointment, seniority [ would be determined by the order
indicated at the time of initial appointment and not accordmg to the date of
conﬁrmatlon]

1. Modified vide G.1., Dept. ochr & Trg., O.M. No. 2001]/5/90~Estt (D), dated (he4th'

November, 1992.

1
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‘would have been appointed to the service or ﬁ.st as the case may bc on the
' "dai¢ amived at after giving credit for his approved military -service as -
- Emergen("" Commissioned Officer or Short Scrvxce Commxssnoned Oﬁ' cer, )
© thecase ﬁy be, mcludmg the penod of trammg, 1f any: : L dp

. " Provided that i in the' case of an officer who competes for the reserved va- -
. " cancies under proviso to sub-clause (1) of Clause (a) of sub-rule (2) of Rule 5 -
of the Released Emergency Commissioned Officers and Short Service Com- -
missioned Officers (Engineering and Medical Services) Reservation of Va- "
cancies (No. II) Rules, 1971, seniority would be fixed as if he has been
directly recruited to the service or post through open competition correspond-
mg to the date and | year in which he actually joined. )

+ 2, Seniority inter se of Rclcascd Emcrgcncy Commlssxoncd Ofﬁccrs or -
Short Servicé Commissioned Officers who are appointed against technical va-
cancies reserved for them allotted to a particular year shall be determined ac-
cording to the merit list prepared by the Commission on the basis of the
results of their performance at the viva voce test or interview.

3. All candidates who are appointed against the reserved vacancies will
rank below the successful candidates from open competition of the year to
which they are allotted.

1
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4. In cascs where the released Emergency Commissioned Of’ﬁccrs or #-
Short Service Commissioned Officers recruited initially on a temporary basis K
and given the same year of allotment are confirmed subsequently in an order ﬁg—
different from the order of merit indicated at the time of their appointment, ’*

-~
e

E;‘a"..

scmonty shall follow the ordcr of confirmation and not the original order of
merit. Y

. { G.L., Dept. of Per., Notfn. No. 9/14/71-Estt. (C), dated the 25th November, 1971. ]

11, Seniority of meritorious sportsmen appointed in relaxation of
Recruitment Rules.— Where sportsmen are recruited through the Employ-
ment Exchange or by direct advertisement and are considered along with
other general category candidates, they may be assigned scniority in the order
in which they are placed in the panel for sclection.

Where recruitment to a post is through a sclection made by the Staff
Selection Commission, whether by a competitive examination or otherwise,
the sportsmen recruited in the departments themselves should be placed
en bloc junior to those who have already been recommended by the Service
Selection Commission. The inter se semonty of sportsmen will be in the order
of selection.

{G.I, Dept of Per. & Trg., OM. No. 14015/1/76-Estt. (D), dated the 4th August,
1980—Paragraph 4. ]

- ; 12. General/OBC candidate regains his seniority on promotion over
earlier promoted SC/ST candidate.— According to the General Principle 5
(i) contained in MHA, O.M. No. 9/11/55-RPS, dz2:~d 22-12-1959 and Para.
2.2 in DoP & T O.M. No. 22011/7/8¢-Estt. (D). : =i 3-7-1986 read with

L
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| -DoP & T.OM. No. 20011/5/90-Estt, (D), ddfed 4-11-1992, (Orders I afd I

" fabove) setuority of a person regularl , cording #=squle - -
[ Mould B¢ determined by the order of merit.indicated at the time of initidyap-#-¢X

Poitment and seniority of persons promoted to various grades shall be deter- AL
.| Nmined-in the order of selection for such promotion, Thus, persons appointed
., -through an earlier selection will en bloc be senior to those promoted through * .-

." subsequentselection. . .. vin 1

@ B

" 2. The Supremé Court has in its judgmént, dated 10-10-1995, in the case
.~ of Union of India v. Virpal Singh Chauhan, etc. (JT 1995 (7) SC231] held as "

follows: —

o b . “Evenifa Scheduled Castc/Sche'c}ulcd TnBc_éandidatc.is promoted
i L7 7 earlier by virtue of nile™of reservation/roster than his senior general

candidate and the senior general candidate is promoted later to the said
. higher grade, the gencral candidate regains his seniority over such earlier

promoted Scheduled Caste/Scheduled Tribe candidate. The earlier

promotion of the Scheduled Caste/Scheduled Tribe candidate in such a
situation docs not confer upon him seniority over the general candidate
cven though the genceral candidate is promoted later to that category.”

3. Having regard to the above judgment of the Supreme Coun, it has
been decided to modify the existing policy of fixing seniority on promotion
on the lincs mentioned in Para. 2 above. Accordingly, it has been decided to
add the following proviso to General Principle S (i) contained in MHA (now
DoP & T), O.M. No. 9/11/55-RPS, dated 22-12-1959 and Para. 2.2 of this

- Department’s O.M. No. 22011/7/86-Estt. (D) dated 3-7-1986:—

** Provided that if a candidate belonging to the Scheduled Caste or the
"Scheduled Tribe is promoted to an immediate higher post/grade against a re-
served vacancy carlicr than his senior general/lOBC candidate who is pro-
moted later to the said immediate higher post/grade, the gencra/OBC

- candidate will regain his seniority over such earlier promoted candidate of the

Scheduled Castc and the Scheduled Tribe in the immediate higher
post/grade.”’

4. These orders take effect from the date of issue of this Office Memo-
randum. .

{ G.L, Dept. of Per. & Trg., O.M. No. 20011/1/96-Estt. (D), dated the 30th January, 1997. |
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Time Sound one promotien scheme «: 1 Biganial
-Gadre Review 3chewes were. intreduced vide ti's office latter
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Jeniority in #36-II . Case of 35ri p.K,
Achar j=e, HSG_II 51, SRO Tinsnkia.

_\[O_L_)_I‘ -12tl“£‘. EO.L'.I}.'&L.D}.H.L 9.“202’25.-

I3

with reference to your aforesaid letcer, it is
that as per Gradatién List corrected up to
position of Sri F, K, Achar;ee was at SL 39 i.e,
8, Chakraborty & Sri M.L. ~arkar, which was
€! by Sri icharjee on 07-05-84, liothing adverse
received from him within 1 year stipulated |
;i the date of issue of G.L) is such his aprtens,
is being treated as time barred,

Hewever, 1t {g Pessible that theip senfority ’
_Tixed on the general principal that " in case /
ion through qualifying exam, seninrity of an //
gi%l Ye with reference to his position in /
de" | el

Cftinial may please be intiputed accordingly,
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©U e 3, R, G, : . ?
TMS, Tinsukia, '
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ub 1 Draft Cirgla « ~udaties List,
Svdo Lepreszatations _2f__'t.§1a__.t.aitlc_i_a]_._;s__L

This s Tegord ng some representation reguived
fros ftr{ Bijanandu Chokravarty, P{jush ¥._ -ty Acha)rjee
and h  :iox Ch, Mazumdar, Whersin it was pointed out
that ¢ oy sanbrity have heen affected adveraely in the

draft Circle GL. In this connectien 0, Cuwahat} wan add-

ressed and CO, vide -his 811144 1ot No, Sturr/19u1/93
Tarr GL, doted 03-G7-86 cliri“fed os under, .

2 ' Lese of Sri Pfjush vanty Acharjee - As par Dte,

New Lolhi letter Mo, 6-19/82.SPR_I1 (Pt)“dated 06-06-50
the circle seniority lia- of LSG officials wil] be baged
on th» cate of proamotion to tho LG Cédre, Date or prow-
otien to L3G iy r‘eugact of Sry PX, Acharjee fa 12-1.g2
vhere‘:m Sriia. R. Dhar has pe’ned LSG cadre on 11-1-82,
As zuch how 3pg P.K. Achzried 1311 be smenior to Sri S.R,
‘Drar mlg:BE"ETEFTYfaffETEE%VIfh_geta11 Inform x¥Ter,

3, Cane of Sri B{‘anend Chnzrav rty - 48 pep
repert =¥ 393.H13,7Guva503 ’ Ehe dute o premot{onpto
L3G cadra in redpact of Crf{ By lab “r, Rey tg 12~11.81,
AB Such Sri Rey s senfor to aYl offfcial in tha 1{pht
of Dto, New Do{hi lettar cited 8bove. "he correct date

of pronativn to the LSC cadre in respect of Sri Bijanendu

Chekri arty Eay be intinaved,

4, Csss of Sry ¥, c, Hazumd?r*- 58 senfority has
been,fitgd 83 per Dte, Lcotler Ne 06-T9/82.5 k.. T1 (Pt)
dated (6-C6~90 which Jay$ that Circle senferily of 1.5G

- cadre will ba hanis or,aeniority of HSG-TI cadre, Tn

Cas? of 3eme date of protetion to L3C cudre in resnact
of severyl oficials, besis of denfority will te ‘the
tolod length of Servige in the T/S clarical cadre, If

Thig {3 ulse same then the 0asie will bda the date of
Yirth.

sontd L2
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o ) ANNEXURE-/\(%?.
| As guch you are requested te inform tho of{icials :
®cordingly, Pleese eobtaud clarification from Sri Pijush 9,
Kant{ Acharjee as discussed {r paru-2 and intimate the %

correct date of promotion to the L5G, cadre in respect of //'77”

S5rri Ni9an

Cops to @

i

cme e wn =

e
———————— -

endu Chakraborty.
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s Su?erintondent

/M3 'SY Dn, Stlchrr-|,

HAC/51lchar - «o will pleuse intimate the

exaot date 6f prometion teo !.SC cadra {n respect
of Sri Bijanendu Chakraborty JaHBr ref. to

the service book and qther relevant records by
return post for int ation o CU,

i

\f,‘.g)ﬁ:
Su?erintandent
R¥S '3' Dn, Sjlchar-1,
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PO ‘ DEFARTHMENT OF POST : INDIA .
'OF?]CE OF THE SUPERINTENDENT RMS 1S DIVISION : SILCHARw1, @H
P * % u X1 XK . : 7 -
- , -/
Neo, B-26/1/91, . R oo N
+ Dated at Siichaer the 243t Auy '56, g
~ The SRO o
" Tihsukia, t ;
- 7 ) ] Co % .
T Sub g Senierity in HSG-I1 - Case of 1/3 rd LSG efficials ﬁh
A of 1979 batch, - ‘
Ref : Your letter No, (i) He, 69 dtd, 135.7-96, 44)B4 .!3
' - iti-_1Z~Z~26.¢_(111)_B:ﬁ_dats‘*2£-£7:9§ _____ "h
| With reference te yosur aferesaid letter {t is in- 1;3
timated that the CO, Guwahat{ vide fts letter ne. staff/149-1/ oy
93 Con, GL dated 19-¢8-96 clarif i

ded that sihce inter-sp. e
geniorit is net te be distrubed gs per Dte, N D letten Ng. )

-19/82-8SPBR.1T (Pt) dated €6-086-90 the Lespective pesitien
of the officials in the weric 115t circulated by the CO Shi- "
lleng letter Ne, Staf1/17/8/26 dated 36-10-81 have te be o
maintained irrespective of their dates of Jeining 1n'LSG .

. 8 such, Sri Biplab Kr, Rey, HSC-II, SA tgH! Dn,
will take place in the draft GL beleaw Sri P{jush Kant{
"Ackarjee, HSG.I1 SA . ‘

« (',.5.‘!‘.

Concerpek efficials gay rles

3¢ te inferned
accordingly, ‘

\\‘. N ’
,’;l./ ‘.?/ -
( J. K. Barbhuiyu )
- SUperintendent RHS vo bn, I
. Silchar«756001,

Cony te : SRO Agartal

a -~ for inferuation ane sim{lur
actien, . ‘

i
<\
( I

3L

o (J. K, Barbvhuiya
Superintendent RMS’ 151 Dn,
2ilchar-788001,



